FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
TRANZLEASE HOLDINGS (INDIA) PRIVATE LIMITED OPERATING IN BUSINESS OF
LEASING OF CARS AT MUMBAI, GURUGRAM AND OTHERS
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS
No.
1; Name of the corporate debtor along | Tranzlease Holdings (India) Private Limited
with PAN & CIN/ LLP No. CIN: U65910MH2006PTC162528
PAN: AABCE6340D
2, Address of the registered office Office of Corporate Debtor:

House No. 695, Tirupati APT. Patakar Plot, Kalambhe
Shahapur, Kalamgaon, Thane, Shahapur,
Maharashtra, India — 421601

3. URL of website Not available

4. Details of place where majority of fixed | Mumbai, Delhi NCR
assets are located

5. Installed capacity of main products/ | Leasing of Cars
services

6. Quantity and value of main products/ | As per available audited balance sheet for F.Y. 2020-
services sold in last financial year 21, the revenue from operations is Rs. 18.83 Cr.

7. Number of employees/ workmen NIL

8. Further details including last available | Details can be sought by sending request to Resolution

financial statements (with schedules) of | Professional at cirp.tranzlease@gmail.com.
two years, lists of creditors are available

at URL
0. Eligibility for resolution applicants | Details can be sought by sending request to Resolution
under section 25(2)(h) of the Code 1s | Professional at cirp.tranzlease@gmail.com.
available at URL
10. | Last date for receipt of expression of | 27-06-2025
Interest

11. | Date of issue of provisional list of | 29-06-2025
prospective resolution applicants

12. | Last date for submission of objections | 04-07-2025
to provisional list

13. | Date of 1ssue of final list of prospective | 06-07-2025
resolution applicants

14. | Date of 1ssue of i1nformation | 11-07-2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15. | Last date for submission of resolution | 10-08-2025
plans

16. | Process emalil 1d to submit Expression | cirp.tranzlease@gmail.com
of Interest

17. | Details of the corporate debtor’s | No information available
registration status as MSME

IPE - NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)

Through its Director - Mr. Atul Tandon

Resolution Professional

In the matter of Tranzlease Holdings (India) Private Limited

IBBI Reg. No.: IBBI/IPE-0040/IPA-2/2022-23/50021

Date: 12th June 2025 Email For Correspondence - cirp.tranzlease@gmail.com
Place: New Delhi AFA validity up to: 31.12.2025
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THURSDAY, JUNE 12, 2025

SBFC Finance Limited

Registered Office: - Unit No. 103, First Floor, C&B Square, Sangam Complex, Village Chakala,
Andheri- Kurla Road, Andheri (East), Mumbai-400059.

NOTICE OF LOSS OF SHARE CERTIFICATE

[Notice is hereby given that the following share certificate issued by ICICI
|Bank Ltd {"the Company”) 15 stated o have been lost or misplacad and the
registered share holder applied for issue of duplicate share cerlificate

| SBFC

NESTLE INDIA LIMITED

(GIN: L152020L1958PL0a03 AR
Reqd. Office: 1400 7101, Waorkd Trade Cantre, Barakhamba Lane, New Dethi-110 001

DEMAND NOTICE

Whereas the borrowers/co-borrowers mentioned hereunder had availed the financial assistance from SBFC Finance Limited. We state that despite having availed the financial assistance, the borrowers/mort- ! ; : : FOLIO | REGSTERED |CERTIFGCATE DIST. No. DIST. No. EQUITY
gagors have committed various defaults in repayment of interest and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates mentioned here- Ermal imwesionimin neste.com | Wabsie: wwwnestien | Ph: 011-23471 6891 NUMBER SHAREHILDER MNUMBER FROM TO SHARES
under, in the books of SBFC as per guidelines of Reserve Bank of India, consequent to the Authorized Officer of SBFC Finance Limited. under Securitization and Reconstruction of Financial Assets and 1036351 | Tirlok 12670 13537196 | 13537650| 455
Enforcement of Security Interest Act, 2002 (“SARFAESI Act’) and in exercise of powers conferred under Section 13(12) read with Rule 3 of Security Interest (Enforcement) Rules, 2002 issued Demand Notices PUBLIC NOTICE FOR ISSUE OF ENTITLEMENT LETTER ' Haml

on respective dates mentioned herein below, calling upon the following borrowers /mortgagors to repay the amount mentioned in the notices together with further interest at the contractual rate on the amount NOICe 15 herely given that e undenmensioned Share certlicates contalmMng shanss Gupta

mentioned in the notices and incidental expenses, cost, charges etc. until the date of payment within 60 days from the date of receipt of notices.

al facs valus BS. 10/- MShares| have been reported 10500 he Company. Inaksence
The notices issued to them on their last known addresses have returned un-served and as such they are hereby informed by way of public notice about the same.

; : ' Any person who hashave a claim in raspecl of the said cerlificate should
af any clainy Indoad wigh tha Company far fhase Shanas 31 fhe Reoislensd OHica wilhan

- ; ¢ i . indge . hisfherther clam with: all -supporting documents. with the Company

.,\?l' Name Of The Borrower / Address Date&o;"r;l:tlce Loan and outstanding amount Description of Secured Assets 15 days from the issus of this Motice, an Entitlernent Letterwill be issued in ke of the or Kfiin Technologles Lid, Selenium Tower B, Plot 31-32, Gachibowli
Y undermentioned Shares: {Financial District, Hyderabad-500032_ If no valid and legitimate claim is

1.11. MR. ABDULL RAHMAN, 2. MOHD. UMAR, 3. MR| Notice Date: Loan Account No. ' 623995/ All that piece and parcel of the Property bearing Property / house measuring ) Starting Mo, of ‘mﬁﬂlued within 15' days from the date of publication of this notice, the Compan
ABDULLA, All Are Having Address At: 10198 Babli 26th March 2025 ~ PRO00887693 Loan Amount: Rs. | 635 sq. yards or 1 Kanal 1 Maria being 185/19584 share out of land measuring Certificate Mo(s). First'Sole Shareholder Distinetive Mo. Shares wiﬁ i '1':' iasus duplicate share certificate 1o 1!,1;3 5hare: I""'I-:‘Ier. |'5|:E;

Road Ward 12 Hali Colonv Panioat H 132103 2195000.00/- (Rupees Twenty One Lacs| 108 Kanal 16 Marla, comprising in Khewat no. 535//446, Khatoni no. 637, Rect. GOSE1S Afiwarusssi M Kheiiy B1495206 50 P x il ' £ :

0ad Vvar all Lolony rFanipat raryana NPA date: Ninety Five Thousand Only) Total No. 96, Killa no. 16(8-0), 17(7-18), 25/1(1-4), Rect. No. 97, Killa no. 18(8-0), i : ’ ; o : above and no further claim would be entertained from any other perscnis).

Also At: Tej Vihar Colony Godown Buding Nearl 04th December| o s yd. v R 23/407054 1. |19(9-4), 20(8-18), 23/t (2-2), Khatoni no. 6383, Rect. No. 7, Kill no. 13(8-0), Hazma Anwarimscain M Khern SaGH0RGE 2 Date : 12.06.2025. TIRLOKI NATH GUPTA
Pahalwan Chowk Rural Panipat Haryana 132103 2024 utstanding amount: Rs. " 114(8-0), 17(8-0), Khatoni no. 639, Rect. No. 96, Killa no. 6/2/1(3-14), 14(8-0), 832375 Kausalya Thiagarajen BE200013 1 Place : GURUGRAM Name of the shareholder

; h(RupestT_\;tver;ty F%JrlL)aCS SeV:gth 15(8-0), Rect. No. 97, Killa no. 10/2(3-16), 11(8-0), 12(8-0) in 16 Kittas, situat- 332079 Kausalya Thiagarajen 42260782 22
ousand ity rour Unly) as on ed in Patti Makhdumjadgan, within the limit of M.C., Tehsil and Distt. Panipat, WENTIG - \iesvkismar Sharma YLA0BIDS

March, 2025 |vide sale deed vasika no. 8900 dated 22.03.2018 and mutation no. 32253, Sl Pty S kotak | KOTAK MAHINDRA BANK LIMITED

2. [ 1.MR. PRAVEEN KUMAR, 2.MR. SANJAY SINGLA,| Notice Date: |Loan Account No. 616905 (PR00862766) All that piece and parcel of the MC ID 2206, 185 U, 444, Naya Parao, Janta AN4TAT - 7 '.,.Ll '.h S BT 1413 Regd. Off.: 27BKC, C-27, G-Block, Bandra Kurla Complex, Bandra (E), Mumbai- 400051,

3.MR. BAJARANG SINGLA, 4. MRS. KAMALA,|  25th March |Loan Amount: Rs. 2529000.00/- (Rupees| Colony, Ward No. 17, Rural Rohtak, Haryana — 124001. Admeasuring area T:. J;. ' ,q:"m '.'_ ' i =S Branch Office: Kotak Mahindra Bank Ltd, Plot No. 7, Sector — 125, Noida, UP - 201313
ALL Are Having Address At: House At — H. No. 14, 2025 Twenty-Five Lac Twenty-Nine Thousand | _ 75 3, 54 Yards. Bounded as follows:- East — 20’3’ _ 180’ 1N NYENNY Al d!ruﬂ.am i o Whereas, the undersigned being the authorized officer of Kotak Mahindra Bank Ltd., under the

, . 4 Sq. Yards. Bounded as follows:- East — 20'3’ Road West - 16°0 310168 Vihadoy Anand Hinaorani 2497E20T 5Ql 2A9, | . . . ar '
Ward No. 35, Vaish Collage Road, Naya Parao, Only) Total Outstanding amount: ¢ Rachbir Sinah. North — 38'5' Anata No. 1. Shvam Sund ! ahaley n W el 1 securitization and reconstruction of financial assets and enforcement of security interest act, 2002
Rt Hanana 124001 Ao At e 42206, 65| NPAdae: | s, 25601 Fupes ey e Lo |20 O Rt Sah, North 395 At No. 1 Sy S Mt e dndtvgo  oeme 0 | [BAG0 o otrose s poves i undr st (1 ead e of e
U, 444, Naya Parao, Janta Colony, Ward No. 17, Rural|  3rd February | gy, 7110,5anq and Sixty-Seven Only) as | SOuth - 310" Plot R.S. Jindal. 47326 Mahadey Anand Hingoran| 2536055 20 hereunder calling upon the respective borrowers to repay the amount mentioned in the said
2025 e i if i ithi
Rohtak, Haryana — 124001. on 18th March 2025, TARES Mahadey Anand Hingoran| BO4147 a4 notices with all costs, charges and expenses till actual date of payment within 60 days from the

date of receipt of the same. The said borrower(s)/ co borrower(sz having failed to repay the

3.|1. M/S Raavi Medical Store, 2. Mr.Neeraj Sharma, | Notice Date: Loan Account No. 21217 (PR00810839) All that piece and parcel of the 160413 Mahadey Anand Hingorani 10403363 5 amount, notice is hereby given to the borrowers/ co borrowers and the public in general that the
3.Mr. Pawan Kumar 4.Mr.Khem Chand, 5.Mr.Gaurav, | 24th March 2025  |Loan Amount: Rs. Rs. Rs. 3077329.00/- (Rupees Thirty Lacs | Plot No.17, Sector 4R, Urban 315169 Mahadiy Anand Hingoran| 24975257 26 undersigned has taken possession of the property described hereunder in exercise of powers
6.Sanja Devi. All Are Having Address At: Plot No. 261, Seventy Seven Thousand Three Hundred Twnety Nine Only) Estate Huda, Faridabad, Haryana- SEE15G Nawal Limighoy Mistry §1290F37 38 cr::ng(te,rrr(]addor} f;]lm q?ﬁiql_rhsegtlgrn 13r(4)nof tpte Slalrd %%t r/vt\;rrullﬁ 8 gf ;hle ?alg rrulgs on tt'h(ra\ dda;es{
Tilpat Road, Sarai Khawaja Faridabad, Haryana- NPA date: Total Outstanding amount: Rs. 3290636/- (Rupees Thirty Two 121004. - ¥ SR R et S % toedeg)l v?ithat%eg-\r’\gpértieg agd %V}’]?, 3éa ir?glevL\J/itah tahe gr%pg:rtliegewiﬁ ta)easﬁbjgc? tg fﬁg (I:%a?ge 8f
121003. Also At: Add Also At:-Plot No.17, Sector -04- [  on 05th March Lacs Ninety Thousand Six Hundred Thirty Six Only) as on 18th ki SSRGS H Kotak Mahindra Bank Ltd., for the amount specified therein with future interest, costs and charges
R,Ballabhgarh, Faridabad, Haryana-121004. 2025 March 2025 73764 Gurukar Paramasiiah Gunashekhar 5864562 20 from the respective dates. The borrowers attention is invited to provisions of sub section (8? of

section 13 of the act, in respect of time available to redeem the secured assets. Details of the

BEO51523 {
o0 e : borrowers, scheduled property, outstanding dues, demand notices sent under section 13(2) and

4.|1. MR.ANIL, 2. MRS.SHALU, All Are Having Loan Account No. 4021060000192840 (PR01156727) All that piece and parcel of the Property reaian -1 Gurukar Paramasniah Gunasnekhar

Address At : House No.10, Sector-63, Bahlolpur, Notice Date: 4321062000213730 (;’?%10802&3??40210%000%1915-’:50 (If’R01S18945t9). _1|_) :QlusedNIg:Ot? BBuIdhgahPargUarI;al Bdaran This netice = issued in line with 1EPF Requirements. The above infosrmation is aso amounts claimed there under, date of possession is given herein below:

- : 9th June 2025 |  -0an Amount: ks. £3,/8,000/- (Rupees iwenty Three Lacs sevenly | Tensil ana Uistt.Bulandshar, U.F Indane available an the wabsite of the Company. o Name and Address of The | Details of The Inmovable Property | 1. Date of Possession
Noida Uttar Pradesh-201304. Also At : House Thousand Only) Out of which Rs. 8,17,000/- vide Facility Agreement |Gas Agency, Sahkari Nagar, Uttar H B by For Nestlé India Limited Borrower, Co-Borrower Loan . Pery 2. Type of Possession
No.05 Budhna Pargana Baran Tehsil And NPA Date: No. 4021060000192840 (PR01156727), Rs. 783000/- with agreement |Pradesh-203150. and bounded as Date : 11-06-2025 Pramod Kumar Ral Account No., Loan Amount 'ert\e”si dtehnet]igl grlgggnyahrg\i/ ing%ﬁgfllxloo1f 3. Demand Notice Date
Distt.Bulandshar, U.P Indane Gas Agency, Sahkari 05th Oct 2024 | No. 4021060000212700 (PR01182734) & Rs. 770000/- with Agreement | under:- East:- 4ft Wide Road, West:- Place : Gurugram Company Seceatary Mrs. Babita Wio Mr. Rampal|of land bearing Piot No.SG-3/360A, 4. Amount due inRs.

) No. 4021060000195350 (PR01189459). House of Shri.Murari, North: House of Singh At: Bahadarpur Jatt, measuring in East-21 feet 6 inch,|1-09.06.2025
Nagar, Uttar Pradesh-203150. Add At:- House No.10 Total Outstanding amount: Rs. 2544398.31/- (Rupees Twenty Five | Prakash, South: 10ft Wide Road. Haridwar, Utiarakhand-240404. Wes- 21 ?efeta inch, North 25 eet & 2 Physical
Khasara No.508, Village Chotpur, Tehsil Dadri, Lacs Forty Four Thousand Three Hundred Ninety Eight and Thirty One |2) H No.10 Kh No.508, r. Pintu Das S/o Mr. Sudarshan South-25 feet, having Land tota ossession
9 P y Y =9 y ) House No asara %0 Das, Both At: Part of Plot No.1 of area of 537.50 s uaregfeeti.e.49.95 3.27.07.2023

Paisa Only) Out of which Rs. 890315.31/- (Rupees Eight Lacs Ninety | Village Chotpur, Tehsil Dadri, Gautam

Gautam Budh Nagar, Indane Gas Agency,Greater Plot No0.SG-3/360-A, Khasra|square meter,

ounded in East-14.Rs.24,81,085

Thousand Three Hundred Fifteen and Thirty One Paisa Only) vide Budh Nagar, Indane Gas e

. . No.470 Min situated at Shivalik ' - R Twenty F
Noida, Uttar Pradesh-201306. Facility Agreement No. 4021060000192840 (PR01156727), Rs. 858299/- | Agency,Greater Noida, Uttar Pradesh- ¢ m1 GA" Fl" HUM ES I.TD- Ganga Vina r Salempur otﬁgrweﬁggmll\?gﬁr\l/-v gsétrt%rfolgﬁ%gf (LaufﬁeSEigv r?tnyy One
(Rupees Eight Lacs Fifty Eight Thousand Two Hundred Ninety Nine Only) | 201306 and bounded as under:- East:- CIN - LAST10KAT387TPLC 002699 Mahdood,1, Pargana Roorkee, SG-3/360-A & Private Part of Plot| Thousand and Eightz
with agreement No. 4021060000212700 (PR01182734) & Rs. 795784)- | Plot of Seller, West:- Rasta 18th Wide, CanFinHomes Lid 15T FLOOR, SCO 2, SECTOR 5, HUDA MARKET, KARNAL, 523238 and District Haridwar- y\O-gn& Southt— F’Klgt No. SNGz/%% Five %nlly) due f
(Seven Lacs Ninety Five Thousand Seven Hundred Eighty Four Only) | North: Plot of Seller, South: Rasta 18ft W HARYAMA-132001, TEL. : 0184-2231558, 7625079210 ] A, Delonging 10 Knasra No.4/Um,jpayable as o
4021060000195350 (PR01189459) as on 18th March, 2025,, | Wide. vy gy Email ; karnal@canfinhomes.com Loan Account Number 611738 situated In Shivalk Ganga Vinar02.06.2025 with

Village Salempur Mahdood-1st| applicable interest from
: Loan Amount: Rs.19,04,390] (within limits of Nagar Palika Shivalik i
APPENDIX- IV-A [See proviso to rule 9 (1)] %Rupees Nineteen Lakh Four agar)ParganaR%orkeeTehS” oy[09.06.2025 until

Sale notice for sale of immovable properties Or:]?u)sand Three Hundred Ninety ZDAIf%tAtgé NHaridvx:cak Htt?trakhani/l- pzyn;intmfull.
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and , _Name ofthe Mortgagor: Mrs. Sabita

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers, to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days of the date of this notice against the secured assets including taking
possession of the secured assets of the borrowers and the mortgagors under Section 13(4) of the SARFAESI Act and the applicable Rules thereunder.

Please note that under Section 13 (13) of the SARFAESI Act, no Borrower shall, transfer by way of sale, lease or otherwise any of his secured assets referred to in the notice, without prior written

consent of the secured creditor.

Dated: 12.06.2025
Place: HARYANA & DELHI

Sd/- Authorized Officer

SBFC Finance Limited

PUBLIC NOTICE

NOTICE

Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with provise to Rula 9 (1) of the Sacurity Interest (Enforcemant) Rules, 2002

NOTICE is hereby given fo the public in general and in paricufar o the Borrower (5) and
Guarantor (s) that the below described smmovable property morgagedicharged 1o the
secuned Creditor, the physical possassion of which has bean takan by the Autharisad Ofcer

Mr. Jaydeep Ahuja S/o Mr. Mahendra
Singh Ahuja & Mrs. Baljeet Kaur
Panjwani W/o Mr. Jaydeep Ahuja, Both
At:-WZ 34-2 Up}lgerThird Floor, Mukherjee
Park Extension, Tilak Nagar, Delhi- 110018,
Both also at:- 9 Ravi Colony, Hera Bagh
Dahud Road, Banswara, Haryana- 121001,
Both also at:-FlatNo.C-G07, Ground Floor,

All That Piece And
Parcel of Flat No. C-
G07, Type C, ground
floor, ‘'new Khasra
no.124, old Khasra
no.231,232,233 & 234,
measuring about 1695
Sq. Ft. “super area

1.10.06.2025
2.PhysicalPossession
3.04.04.2024
4.Rs.1,14,78,810 (Rupees
One Crore Fourteen Lakh
Seventy Eight Thousand
Eight Hundred Ten Only)
due & payable as of

NOTICE

Advartisemnent ta ba published in the newspapar
far change of registared ollice of the LLP Irem

of Can Fin Homes Lid., Karmal Branch, wil be sold by holding e-auction on “As is where is" approx.) in Resizone

SRF LIMITED

Type C, Resizone Residency, Mayur Vihar, %esidency including| 09.05.2025 with applicable

LLP (Incarparation of LLP) Rules, 2009
In the malter ol
BHAJANKA VENTURES LLP
having its registared office at &8, 3" Fioor,
D-Blatck, West Virod Nagar, Easl Dithi-1 10092,
india,

by the proposad change of the ragstered offica
af the LLF may daliver either on the MCA-21
portal (www.mea.gov.in] by filing investor
complalnt form or cavsa ta be defivared or send
by ragislened post of hisher cbjeclions suppatied
by an alfdavd slating the nature of hisfher infanes]
and grounds of opposition fo the office of
Registrar of Companies at 40 Flaee, IFCI Tower,
1, Mahru Placa, New Defhi-100019 within 21
davs ol he date of pilicabon of 1hs mabica wth
A eopy bo the apalican! LLP at 85 regestered affe
at the address as mendioned abave.
Far and an behali of the Spphean
BHAJAKKA VENTURES LLP

NOTICE is haraby given that the cerificates for the undermantionad securities
ol the company has/have baen lostmislaid and the holders of the said securities/
applicants has have appled lo the company (o release new cerlificals,

Any parson who hag a claim in respect of said sacurities should lodge such claim with the
company al its Registered Office within 15 days from this date, else the Company will
proceed to releass the new cerificate to the holders [ applicands, withous further infimaticn

Euber Ehanij Pyt Ltd pending before
Hon'ble National Company Law Tribunal
Guwahati Bench at Guwahati.

The Hon'ble MCLT Guwahat Bench vide
its order dated 03.06.2025 has directed

HEFODORMNM NO. INC-Z26a
{Pursuant to rule 30 the Companies
(Incorporation) Rules, 2014)
Acvartizaman fo ba pubfizhed i lha newspapar
far changa of registared offica of the comgpeny
irom ane slate to ancihar
Bedora the Central Gavemmand Morbarn Ragian
n-the malber of sib-section (41 of Seclion 13
of Companies-Act, 2013 and clause {a) of
sub-rule 155 of rule 30 of the Companes
[Incorparation) Rules, 2014
AND
I the matied of
MADYSON REAL ESTATE DEVELOPERS
PRIVATE LIMITED
heving itz ragisterad offica at Howse Mo 188, Go¥

Links. Mew Teini-110003

s PEiliopar
Malice s haraby given 13 b General Pubac that
the compary proposas 1o make application 1o
Ih Conlral Govemment under saction 13 af the
Companias Acl, 2013 seeking conlimalian of
albaratan of e Memarardum of Associatan of
i Company in lers ol the Spscial resolutan
passed Bl the Extra Ordinary Ganarzl Meatng
held on 10.06,2025 o enable the company to
changa its Registerad Office from “Mationzl
Capal Tarnfory of Oefhi® 10 “State of Haryena,”
[Amy parson whose intaresl s Hkely to be affeciad
by the proposed change of the registered office
of the company may debvar alther an the MCA-
21 portal (www.moa.gov.in) by filing invostor
complaint form or cause (o be delivenad ar send

For and on behalf-of the Applicant
Madyson Keal Estabe Developers Privale Limibed

It is hereby informed to 1. Mr.
3. Mrs. Sandhya Devi (Co-borrower) LOAN ACCOUNT No.
50600000925451 (New) that M/s Capri Global Housing Finance Limited has taken physical possession of its
secured asset bearing Property “All that piece and parcel of House/Plot No. 61, Area admeasuring 50 Sq.
Yds., i.e., 41.80 Sq. Mts., Situated in Khasra No. 286, Village Chipiyana Bujurg, Across Railway Line,

APRIGLOBAL CAPRI GLOBAL HOUSING FINANCE LIMITED)|

HOUSING FINANCE LIMITED R_egistere(_i & Corporgte Office :- 50_2, Tovyer-A, Pen_ins_ula Business Park, Senapati Bapat Marg, Lower Parel, Mumbai-400013
Circle Office :- Capri Global Housing Finance Limited 9B, 2nd Floor, Pusa Road, New Delhi — 110060

PUBLIC NOTICE

vide sec-14 SARFAESI order passed by (Concerned) under Section 14 of Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002.
opportunities have been already given to you to remove the movable articles from the aforesaid property. However,
you have failed to take measures to remove the movable articles from the said premises. So concerned is hereby
informed to remove it and contact to branch with in 15 days from the published of this notice failing which we shall
dispose of the belongings as unidentified and unclaimed property without any further notice.

Place: DELHI/NCR Date : 12-06-2025 Sd/- (Authorised Officer) For Capri Global Housing Finance Limited (CGHFL)

Amit Kumar (“Borrower”) 2. Mr.

Khrishn Kumar Chaurasiya
LNMEGZB000026954 (Oid) /

That Since the date of possession various

[Purswant b rule 30 e Companles

{5) of rule 30 of ta Companias | Incorparation)
Rides, #1014

AND

IN THE MATTER OF HIMVALLEY MATURAL
PRODUCTS PRIVATE LIMITED (CIN:
U74999DL1996PTCOTY270) Having |is
Registered Office &t 1384, Pocket - C, Phase -l
Mayur Vihar, New Delhi, India, 110091

Mogia |5 hereby piven fo the Genersl Pubkc thatthe
company prapases b maka application lo the

POSSESSION NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED

CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

Whereas The Authorized Officer of the Secured Creditor mentioned herein, under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice as mentioned below calling upon the borrower(s) to repay the amount mentioned in the notice
within 60 days from-the date of receipt of the said notice.
Thereafter, Assignor mentioned herein, has assigned the financial assets to Edelweiss Asset Reconstruction Company Limited also as its
own/acting in its capacity as trustee of Trust mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignment agreements, under
Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the rights, title and interests of Assignor with respect to
the financial assets along with underlying security interests, guarantees, pledges have vested in EARC in respect of the financial assistance availed
by the Borrower and EARC exercises all its rights as the secured creditor.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned being the Authorised Officer
of Edelweiss Asset Reconstruction Company Limited has taken possession of the property described herein below in exercise of powers conferred on him
under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on the date mentioned against each property.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Edelweiss Asset Reconstruction Company Limited for the amount mentioned below and interest thereon.

Description Of The Property: “All The Piece And Parcel Of The Flat No.31, Third Floor, The Goodwill Cghs Ltd., Built On Plot No. 48, Sector-
13, Rohini, New Delhi; Admeasuring Area Of 3.15 Acres (12748 .95 Sq. Meters) 1200 Sq. Ft And Bounded On The; East By: As Per Site, North

Edelweiss

CIN : L65920MH1994PLC080618

Website : www.hdfcbank.com

POSSESSION NOTICE

Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by
virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the
Securitisation And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“said Act”) and in exercise of
powers conferred under Section13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notices
under Section 13 (2) of the said Act, calling upon the following borrower(s) / Legal Heir(s) and Legal Representative(s) to pay the
amounts mentioned against their respective names together with interest thereon at the applicable rates as mentioned in the said
notices, within 60 days from the date of the said Notice/s, incidental expenses, costs, charges etcill the date of payment and/or realisation.

Bathir 3ingh, Mr. Kuldeep Singh s'o Mr, Balbir Singh {Borrowers) and Mr, Susinder Mohan slo
Mr. Sukhdey Knshan (Guaranions), a5on 11062025, ogetherwith further inlerest and olher
charges thareon, The reserve price will be Rs. 19,00, 000-(Rupees Nineteen Lakh Only} and
tha eamasi money depositwill be Rs.1,30 000 Rupees One fakh Ninaty Thousand Cinky)

Homes Lid. , (https:itwaww canfinhomes.comSearchAuction.asps)
Link for pardicipating i e-awcton  www bankeauctionwizard.com

Loan Amount: Rs.67,64,900 (Rupees Sixty
Seven Lakh Sixty Four Thousand Nine
Hundred Only)

e SR A Registered Office: The Galleria, DLF Mayur Vihar, Unit No. 236 & in 1A [IBC)/20/GBf2023 in CPIB) “As iswhal 18, ?I_I‘l:;i “Whatever ihere is” on 23.06 2025, for rel:,-:'-'er?' of K. 24,39 E-ﬂﬁ,'_ SahastradharaRoad, Dehradaun-248001. | xogidoms opetnae interest from 10.05.2025
in tha mattor of Section 13 of the Linited Lisbility 237 2nd floor, Mayur Place. Noida Link Road, New Delhi-110091 2/GBS2022 in the matter of M/s Dr N |I|-:E|JF|EE-5 T'f.lF.'I'II-'-.ﬂ_-'_'h,--lakl'l Thlrl-!,- Ning Thousand Elghl H-.Irlde:Ii F|:|rl-|.':"-.-|r+: '::II'I|:|I! i 1o Lan Loan Account Number: HOU/GUR/|share op |and and until paymentin full.
Bartership Act, 2008 read with Rule 17 of Sahewalla and Company Pyt Ltd s /s | | Fin Homes Lid, from Mrs. Sabwinder kaur wio Mr, Balbir Singh, Me. Gurpeeat Singhsfo Mr, | |0216/268343 common facilities

situated at Mauza Kandoli, Pargana Parwadoon,
Mayur Vihar, Sahastradhara Road, Dehradaun-
248001. Name of the Mortgagor: Mr. JaydeepAhuja

For any query please Contact

Rahul Rajan (Mob No. +919319447693)

Mr. Somesh Sundriyal (Mob. +919910563402) &

For Kotak Mahindra Bank Ltd.
Place: Uttrakhand, Date: 12.06.2025

Authorised Officer:

Date: 11.06.2025 Place : Kama Sell- Authorised Officer Can Fin Homes Ltd,

UMMEED HOUSING FINANCE PVT. LTD
Regd. & Corp. Off.: 2009-2014, 20th Floor, Magnum Global Park Sector 58,
Gurugram, Haryana-122011
5 : CIN: U64990HR2016PTC057984
NOTICE OF SALE OF IMMOVABLE PROPERTY BY PRIVATE TREATY TO THE BORROWER
UNDER RULE 8 AND 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

i
e
UMMEED

Finance Pvt. Limited secured creditor on 06.02.2025, sale by public auction notice dated
07.02.2025 &auctions was held/scheduled on 15.03.2025, It is pertinent to inform you that
the said auction failed/remain unsuccessful due to the reason “nobody turned up” by the
financial institution. Pursuant to the said publication of the sale notice, now an intended/
proposed buyer has approached to financial institution and offer to purchase the secured
asset as per the below schedule property therefore, the financial institution hereby inform,
intimate, give notice of 07 days (as being the second sale) and call upon you the addressees
to clear the dues /outstanding amount i.e Rs.13,67,807/- as on 05.02.2025 plus further
interest and others charges from 06.02.2025, within the period of 07 days. In case of failure
to clear above dues/outstanding amount, the secured asset shall be sold to the mentioned/
proposed buyer by way of private treaty (as prescribed under the provision of rule 8(5)(d) of
security interest enforcement rules, 2002 on as is where is and whatever there is basis and
along with the existing encumbrances, if any therein.
Pls note:- in case of any shortfall (after adjustment of above sell proceed) shall be recovered
from you addressees as per the securitisation and reconstruction of financial assets and
enforcement of security interest act & security interest enforcement rules, 2002.
DISCRIPTION OF BORROWERS AND MORGAGED PROPERTY:-

ANKIT S/0 RAMESH CHAND (BORROWER) ANCHAL W/0 ANKIT (CO-BORROWER)
In Respect Of The Secured/Mortgaged Immovable All That Part And Parcel of Residential
Property Measuring Area 52 Sq.yds. Out Of Khasra No.1551 Min, Situated At Residential Colony
GaliNo.1, C.C.S Enclave Village Bahata Hajipur, Pargana Loni, Tehsil & District Ghaziabad U.P
Bounded As East- Rasta 13 Ft. Wide West- Others Plot North- Vacat Plot South- Vacat Plot)
If Any Quiry Please Call To Mr. Gaurav Tripathi On Mob-9650055701
Date: 12.06.2025

Place: Gurugram Ummeed Housing Finance Pvt. Ltd

Authorized Officer, Mr. Gaurav Tripathi Mobile- 9650055701

Department for Special Operations.
HOFC Bank Ltd., Ground Floor, Gulab Bhawan,
&, Bahadur Shah Zafar Marg, ITO, New Dalhi 110002,
POSSESSI0ON NOTICE [FOR IMMOVABLE PROPERTY)
(s per Appendix IV read with rule 8{1) of the Security inerest Enforcemant Rules, 2002
Whereas; the Autharsed Officer of HOFC Bank Lid., under the Securfization and Reconsirichon of

1 T HDFC BANK

We undarstarnd your wivld

confesrad on him under Secton 13047 ol the sald bt read with Rule 8 of the sald Bukes, onihis 11st day of
Jumne, 2024 at Delhi. The barmovwer's etiandion e nviled to provisianz of sub-section () of secion 13 of the

L[S il ol i i iasiprilatingetid st son il 1. [Name of corporate debtor ELEGANCE MALLS LIMITED
ate - 11,0621 i By: As Per Site West By: As Per Site, South By: As Per Site” b T PRSTEC] OF Iime dvalanie: o r T SEIRED § NE: BQrewed Spcrinagar, Kl : .
E,E; NLE-E;JE:.ES e Femrﬁ_ﬂ?ﬁ y - y y - - and the public.in general ane haraby cautioned nal o deal with tha propery and any deaings with the 2. |Date of incorporation of corporate debtor |05/04/2005
TN ¢ (2 2EOGE Place: Delhi Sd/- Authorized Officer promerty wil be subiect to the charge of HOFG Bara Lbd, for an amound of Re.3,23,96,169.15 (Rupees 3 : . . e
L. s . . .. : : _ AL pie .| Authority under which corporate debtoris | ROC- Delhi
Date: 12.06.2025 Edelweiss Asset Reconstruction Company Limited (Trustee for EARC TRUST SC - 492) ;:rﬂe Crore Twenty Thres Lakh Pu'lmﬂtgfrr Thousand One HUﬂjﬂﬂ Sixty Nine and Paise Fiftean incorporated/registered
= Iy} aned infenes] terecn woe £01,04,2024 and inferas thereon as slaresaid fooathar with axpenses and
“Farm No. INC-26 i et b il 4. | Corporate Identity No./Limited Liability CIN: U70101DL2005PLC134697

ekl DESCRIPTION OF THE IMMOVABLE PROPERTY

Notice fs nerety given to the General Pudlic that| | FOLIO |NUMBER OF CERTIFCATE| CEWLE |  DIST. DIST. o hianih Asraails. the iroliutos of _

the LLP praposes 1o make epplication to tha| INUMBER| SHARES NUMBER 0F :ECURTIES FROM TO ey S R [ deseription of the Immovable property)

pegistrar undar section 13 of tha Liablity} Jonanag1s sq0p 41533, 5520 0 |MTSESN, 1E0R2 (NS 6Ty | | o€ Eorparate d":"h“'_: [érf: uber KRanil | § il Parts and parcel of land situated at House No.15 measuring 160 sq Yards, Detention FORM G

DG b TSI B ofl6 of U LEP N e of Eﬁ'ﬂﬁnuw o gﬂgﬂﬁ ;ﬁlﬂgﬁ n::z:ap;':::ga;;; E”ﬁ:ﬂ;_g:fffn"ith;ﬁ Tank Area, Tehsil Nilokheri, Distt. Karnal, Haryana-132117, Boundaries: Narth: 60f, Plat ':l:&t'égg;ﬁglﬁ:gﬁﬁ:g:‘;?ﬁ;‘ﬁlﬂ;ﬁu‘#&

Thfe:';_f; "‘1['f'"J:;iﬁﬂ.;";ﬂﬁ?n;fj g 90150518522 10385500 138574 Mukst Mithi {suspended director of the :;;aﬂ" :a'h& South:0fL, Plot of Gurdayal, East: 241t Plot of Hans Raj, West 2R and | - e e T T T T e
LLE o charke It Reostened Offcs fam "National J:|’IE'3£—-:: s 15700601 13regs | | corparate debtor) for his appearance pitr i {Under sub-regulation (1) of regulation 36A of the Insetvency and Banknaptcy Board of India
Capital Territory of Dethi” to the " State of Uttar [4A0FI-41. 11202246 — 700 WITESINGAISTIORR] MTAT4ZA bifore the Hon'ble Bench on 11.07.2075 Knawn Encumbrances; NiL {Inzolvency Resobution Process for Corporate Persans) Repulations, 2018)

Pradesh”. NAME OF HOLDER PLACE at 10:30 AM The detailed terrms and conditions of the sale-are provided in the official wabsie of Can Fin RELEVANT PARTICULARS

fny persan whose inberast s (kely to be affected ARUN SINGAL 12.6.2025 NEW DELHI 4 F ) : i

Tranzlease Holdings (Indla) Private Limited
CIN: LRSS LOMHZOOEPTCIGIS2E
PAN: SABCEEZA0D

| Dffice of Corporate Debior:
House Mo, 595, Tirupati APT. Patakar Fiot,
Hatamhbhe Shahapur, KaEamgaon, Thane.
Shahapur, Maharashira, India - 421601

| Not avaiable -~
Mumbal, Delhl BCR

| Marne of the conparate debior
alang with PAN & CINS LLP M,

| Address of the ragisterad office

: URLof wabsite _—
Detsits aof place wihsra majoey of
tinad assets are losated

instalead capacily of AN |:|r|:-:.:|.~::l,.-i.-'
SETICES

fuantity and value of main productsy,

| Leasing of Cars

&5 par available auditad balanca shest for

st | Pargana and Tehsil Dadri, District Gautam Budh Nagar, Uttar Pradesh — 201009. Bounded As:East By — | [Notice is hereby given to the public in general and in particular to the borrower (s)/co- services sold in last financlal yeas | FY, 2020-21, the revenss from operations
.gmp 4 r'-::?h E{;;rs. {Raa| Burmar .\Eﬁrwal] Plot of Mr. Pratap Chaudhary, West By — 22 Ft. Wide Road , North By —Plot No. 60 of Mr. Dinesh, South By gorrovgezj (s) and gtl)Jlarantor (s) whose detgi/lshare %iven irl% below mgntionded that;[ thehbelowI f5 Re 1883 0,
lacs : Maw i ariner| | " : ; escribed immovable property mortgaged/charged to the secured creditor the physica T e P ey ey T Hil |
DIN : 02585304 Plot No. 62 of Mr. Varun ". That the physical possession of above stated property was taken on 21/04/2025 possession of which has been taken by the authorised officer of M/S Ummeed Housing {-urbor o iRt/ workman Details can be sought by sending request o |

Further detalls including lest
available financial statenents
iwith schadules) af two years, isis
of erediboss are aesiabie a1 URL
Eligihility for resoiution applicants
under sectan 252} of the Coda
is mvadale at URL
Y| Lt diste Tor rr:l:n::irll Ol S pressisn

of intemrst
DUate of issue of provisional list of
piospective resoluton applicants

[ "Last date Tor subrmBan of

| ohjections o provisional list
Date of issua of fnal lisk of
prospective resciuton amlicants

| Date of Ba0e af Infermaton
rresErarardiem, edaluation maing
and mequest for rescfution plans
to prospectwe resclution applicants

| Lest date for submissian of
resalution plars

7. | Process email id o submit

| Expression of interest
Details of the corporate debtors
regsration status a5 MSME

Fasclution Frofessional at
girp.tranzleassdgmall. com.

| Details can be sought by sending reguest o
Rasalution Professsonal at
cirptranzieasedgmall.com.
2r0B2025
2E-06-2025

| 04-07-2025
06-07-2025

T T107-3035

T1B-0R-2005

| girpr Eranslefssiamail. oo

. Mo infoamaton avallable

Sals-

IPE - NPV Insolvency Professlonals Private Limited

{Farmerly Known as Mantrah Insolvency Prolessionals Private Limited)
Through its Director - Mr. Atul Tandon

Resolution Professional

In the matter of Tranzleass Holdings (indla) Private Limited

Date: 12th June 2025 IBEI Reg. No.: IBBI/IPE-DOQ0,IPA-2/2022-23 /50021

by registarad post of histher abjections suppoded| [ g | Date of . Financial Assets and Endorcament of Securty Interest Act, 2002, and in exerese of powers comlesred ; i :
by an alfldavil staling e ralute ;""L_"E'I":r rllrirus-'. No| Name of Assignor N?I.me tOf Loar‘? Acl;:ount C BCB’"ower Namﬁ & Demand Notice & Date O_f Possession unter Secton 1342) read with nde 3 ofthe SE:FuI'iI'JrIr:I:arEE.HEn‘.:rnemr-:! Rulas, 20802, issued & damand Pl How Dot AFA valkiity up to: 3112 20238
E'Ti,?,:f?." 2159 '::dé'.i';:s'glf 'i.,:ﬁg'hf a_,H:iigﬂ'r" "pal! rust | umber SAERIEERE LT Amount Possession| Status ﬂcﬂ II:.I:'-HI.E‘ZI us.aa.iugﬂl mlm? 'ﬁm the Flrgr;w”hm!imﬁ{aﬁgsmlwHH“ %T‘I;nﬂan;aﬁsiagnus::u
AL R - ; R — . ——Tr — , throwugh its Drector/Mortgagor/Guarantor, Mr. Rehul Sanan, Mr, Dharam Pal Sanan, Mrs FORM A
New D 110003 within Tourissn daye of e Po&ﬂi::ﬁm?:éng IWSBLE ey FXIm P'rtlt\:?\}le Ixnll(l!te ‘ (='XATM SRRAY . reriny 1V MO IDENSCOAC-N Pk RO Y P 2,00, 0, NG KT B kit Public Announcement
okl e s BB EARC (Borrower) along with Mr. Ankd 21.06.2024 & Physical | |Crore Twenty Three Lakh Ninety Six Thousand One Hundred Sixty Nine and Paise Fifteen Ondy) e e BT T i
I.he Je] |'.I-:I w:ak o I;.u -_." } l:nl ﬂ:lF'F -_' 1. (Formerly Ifnowrl as TRUST HL0031/HDLH Slngh @Anklt Slngh Dabas Rs. 69.39.498.74/- 10.06.2025 Possession anid inbares] thersan wa [ 0,07, 2024 tl'.l';lﬂilll.'-"' with Tulune inlerest and El'ﬂ'uﬁs { ey withine B0 clays of ( naer egu d IOI'I (o) e Inso Vency dan ankrup Cy oar .0 ndaia
:hn ggﬁ';i;-' iﬂiﬁ?ﬁéﬁéﬁ :Slm-“’-'ﬂ cifice &t Magma Housing Finance SO. 492 00012527 (Co-Borrower), Mr. Pulkit Dabas | " "1 06 5004 the receipt of the sakd natice. The hormower{s)'Guaransar!s MMarigagor(s),having failed ta rapay the (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
Haisse No. 188, Galf Links. New Dilhi-110003 Limited / GE Money (Co-Borrower & Mortgagor) and amount, nitios 15 herely given 1o S bormowen sV Guaranton sihMortganans), and the public in paneral FOR THE ATTENTION OF THE CREDITORS OF ELEGANCE MALLS LIMITED
i N I, THEME LT TR Financial Service Ltd) Mrs. PremDevi Dabas (Co-Borrower) that the undersignad has lekan pessession of the proparies dascribad hersin balow in axercisa of pawars

RELEVANT PARTICULARS

Identification No.of corporate debtor

o (COGIORRR) AR, IO it ARt T Description of Properties Date & Time of Possession|| | 5. |Address of the registered office and principal  [D-3, District Centre Saket, New Delhi, Delhi, India -
.ﬁ.:.._ll.ll.'rllial.ll"l'ill..fl.:- Ju_.JLl:uulur:,. in the WS per 1.5 thal B pece and parcel of the Residential Property beanng Fla .06, 2025 office (if any) of corporate debtor 110017.
far change of registerad office of the compary Ko. 382, &r Force B Maval Officars Co-Operative Group Housing | Time 11.00 AM onwards ,
from one slabe lo another H D FC BAN K Soclety Lid, Plot Mo, 11, Sectoe - 7, Dwarka, Phase -1, New Delhi— 6. |Insolvency commencement date in 09/06/2025
Befare (he Certrai Governmen!, (Regional HooTs ' ' ' respect of corporate debtor (Copy of order received on 11/06/2025)
" &Szﬁi ;E;EE:T[IIE:TT:F;E;P %ol HDFC Bank Limited Mote: The abave notice be also considered as 30 days notice for sale under rule 6.2 and 9 of the Act 7 | Estimated date of closure of insolvency 06/12/2025
Companies Acl, 2013 and dause (8] of sub-rule Branch Address : First Floor, Padam, Tower-2, 14/113, Civil Lines, Kanpur-208001, Ph. : 0512-6680634 Place: Delhi Authotised Officer, resolution process

Date ;1110672025 HOFC Bank Lid.

=M Kotak Mahindra Bank Limited FRiER

: Under Section
F!r:gisllmir:l:-1 O#fice: 37 BRL, L 17 G-Blodk, Bandva Kerda lZl:-m|:||1:-.:. Bondra I:I‘.II. Mumbai - 13‘i:| M The
A00051 Bromch OMFice: Kotok Mokindia Bank Limited, Tih Floor, Fiol Mo, 7, Seclor - SARFRESI
125, Ne. el Campas, Maida, UF - 200313

dict, 2007

You e balow menbonad borowar and co-borowars have avaled loanis) from berkinancial rsfiudion,
meare particular describad harsundsar by morigaging your immovable properlies (securnilias) and defaulted in
repavmant of fhe same. Coresquant b vaur dafauls, your kaans 'wens classified as non-pedorming assels

. — d s I {5 aiorgwith all rights, lifies & e anufits dun ables h assi L ;
Ceniral Govamment (Reglanal Drector, Norern | [Sr. | Name of Borrower (s)/ | Outstanding |  Date of Date Description of Immovable ol gt binn el el oo el e e Rt capiyushj@gmail.com
Regsan, MWew Defhi) under section 12 of the| |No.| Legalheir(s)and Dues* Demand of Property (ies)/ Secured Asset (s) Eeank has pursuae Lo fhe said assigremant and lor S recoviry of he nutskanding dues, o damand elegance.cirp@gmail.com
Copanies Act, 2033 Ssaking conkBIe. o) LegalRepresentative(s) | (Rs.) Notice | Possession Ty e e JOC s oty WOy o A e b ety et oo san sacin izl | [ 11. ] Last date for submission of daims 2510612025
Comp f:;:q',-ti.n N i thes i e i passad | | 1+ |Mr. Pankaj Trivedi 4,72,313/- | 31.01.2025| 10.06.2025 | All That Piece And Parcel of House on, Plot Part of Khassra No. | | of the aei reai with rule };_‘-'].‘.::' the securty wleras (anforcement) rules, 2002 a5 and by way of stemsia | §yo | Classes of oreditors, if any, under clause (b) of | Not Applicable
at b Exira ordnary general meesing held ca (200 Mrs. Nidhi Trivedi as on 2048, Mouza Lehargird, Abadi Near Tl Area, Jhansi sebipdlilt oot kel sl deeorl e olant s aiaitiii sub-section (6A) of section 21,ascertained
day of June 2025 to enable the company ta shift ik 31.12.2024* Boundaries: E-9.14 Metre Road, W-Plot Surendra Yadav, - M ' B : ' : by the interim resolution professional
: . i . . Kame And Addrass arrowDs, Dietalls Of The |1, Duabw OF Pogseasion 2. Type of Pessedson .
Registarad Office from 'th-a State Of Dedhi to the N-Plot Kamlesh Tiwari, S-Plot Seller, Area: 39.03 Sq. Mtr. Co-Sormwer Loan Aceount No. Loan Amoget | immavabls Propesty !.H!mndﬂﬁuﬂwlﬁﬂllmﬁhhﬂl 13. [ Names of Insolvency Professionals identified ~ |Not Applicable
State of Uttar Pradesh 2. |Mr. Dheeru Mishra 5,91,108/- | 20.03.2025 | 10.06.2025 | All That Piece And Parcel of House on Part of Arazi No. 2285 MI 1. Mrs, Vilash Babbar Wia Mr.| Al that glece and parsel of Properly beanng] 1.PNE Hausing o act as Authorised Representative of creditors
R L b e 2y Mrs. Monika Mishra as on Vilage Jhansi Khas, Abadi outside Datia Gate, Jhansi| |Kashmiri Lal Babbar & 2. M |NoA-130, entre hird floce portlon, Pol| Finance Limited in a class (Three names for each class)
b et enange o the regeslered aiiice ai e 31.01.2025* Boundaries: E-Plot Choube, W-6.10 Metre Road, N-6.10 Metre Navendu Babbar _Sfo Mr.|No1l0, Block-A, area measuring 12344 =0 | IPNBHFL) 14. |Relevant Forms and Web link: The relevant form for submission of
company may deliver aither on the MCA-21 partal Road. S-House of Hari Ram Kushwaha. Area: 140.75 Sa. Mtr Kashmiri Lal Babbar, Both 1 & 2| yardsie. |and area measuning 10-.31 sq. mirs. | 2. 04 03 2023 Details of authorized representatives are | claims can be download from
{wwrw.mca.govin} by filing investor complaint San d e Q. Mir. : al:- G-338, Preat Vihar, Near :E_'-'"?F is PinthiCovered area ’“’5“3;;1”"3'1-3.:11 052025 available at: https://ibbi.gov.in/en/nome/downloads
form of cause i be debuered or send by regsserad | | 3. |Mr. Basant Kumar 2,91,239/- | 21.03.2025| 10.06.2025 | All That Piece And Parcel of House No. 1431 Situated-Premganj ;ﬂ;gr-;ﬁutz;ﬁp;i{% B,ngg 1H .5'.:? i f:jh 5 ;T."f.‘s.f’fﬂﬂ el ;l?..”'lﬁﬁ? 5 ﬁ";ﬁg-; — Physical Address: As mentioned in point no.10.
o5t of hizther ohjections supported by an affideil iori istrict- i ies: E-Servi . AL RN o, o ¥ etk hairiod i o adictbc) eI R 1 20 BS 217
ELaIir-g"m nalll:'ej-:lrl'isn'l'rur nrl_ww=ta'|!':£gln:-||l'ds of Prasad . ason Sipri Bazar, District-Jhansi, Boundaries: E-Service Lane, W-15 Wik Vihar, Delhi- 110055, Bobh 1 | ehacincily and water tap connecions with Ihef {y By s One Notice is hereby given that the National Company Law Tribunal has ordered the commencement of 3
oppasfion 1o the Regonal Dirsctoe at Normem Mrs. Poonam Kumari | 31.01.2025 Foot Wide Road, N-House of Seller, $-15 Feet Wide Road, & 2 Also at- 2532 East Palel | saperata rFE"FTE_"I‘ running :’:'"'-""'::j":-"!'“dlg-:r:ra Twanty corporate insolvency resolution process of the Elegance Malls Limited on 9th June, 2025 (Order copyj
e e sl ge st pingy e Area: 41.69 Sq. Mtr. Kagar New Dalhi- 110008, Both 1 & | camman [aolilis! amanries pravoed In 18 s 3 aen Bty received on 11/06/2025).
Region, B-2 Wing , 2nd Floor Paryavaran Bhawan zakd buliding siuated in the layoul plan of|

2hlsa at-M'S Harshil Enlerpeises

8. IName and registration number of the in
solvency professional acting as interim
resolution professional

Mr. Piyush Kisanlal Jani
IBBI/IPA-001/IP-P01439/2018-19/12164

Address: OmAshray, New Laxminagar, behind Mazar
Ring Road, Gondia, Maharashtra : 441614.
capiyushj@gmail.com

9. |Address and e-mail of the interim resolution
professional, as registered with the Board

10.

Address and e-mail to be used for
correspondence with the interim
resolution professional

Adress: Plot No. 212, Pragati Colony, 2nd Floor, Ringl
Rd, Chhatrapati square, near Kalpavruksha
Hospital,Nagpur, Maharashtra 440015.

The creditors of Elegance Malls Limited, are hereby called upon to submit their claims with proof on o
before 25/06/2025 to the interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors ma\]

Jnimi Tahirpur Resdential Scheme, kiawn as |- T'-":"'I'IE.'EF':-{
Vivek Vinar. phase-l, Delhi-35, aloguith the | TWC Hundred and
aroporticnate, undividad, mdivisibla and | SSvenien Cinly)
mpartibla awnarship rights in- the land | due and F_'E"!:'*:'"lg
unclemeath, with all 25 free hoid rights, e and | A% D1 23052065
pierest of Ihe sad property.  Boundanes:. | WA Applcable
Easl-Road 300 Wide , West-Road 154, Wide | Inlerasl From

el l:_:l}.':lpll:l M Dedl =1 10083 vl Sairtein
days of fe desa of publicafion of this notice wilh &
copy 1o the spplicant company' wilk 8 copy of the
applicant camgany al s reqisiered affice at me
address menliored below

Regestarad Office: 1398, Pockat - C, Phase -l

*with further interest as applicable, incidental expenses, costs, charges etcincurred till the date of paymentand/ or realisation.

However, since the Borrowers / Legal Heirs and Legal Representatives mentioned hereinabove have failed to repay the amounts due,
notice is hereby given to the Borrowers / Legal Heirs and Legal Representatives mentioned hereinabove in particular and to the publicin
general that the Authorised Officer/s of HDFC have taken Symbolic Possession of the immovable property (ies) / secured asset(s)
described herein above in exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the said

JE13E Juite Eurgal Celshad Garden,
Kaw Daki-110095 & 3. Mr Ravi
Kumar Af-%134, Khichripur, Delh
- 110052 Loan Sccount Number:
{01 B6E60002841  Loan Amount
Sanctioned: R, 40 7098495

submit the claims with proofin person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice o
authorised representative from among the three insolvency professionals listed against entry No.13 to ac

Mayur Vikar, New Delhi, India, 110091
For and on behalf of the Applicant
For HIMVALLEY HATURAL PRODLUCTS
PRIVATE LIMITED
SANDEEP HKUMAR
[Director}
DiN- 20156280
Add: E- 71 Sector 39, Noida,

o |
Diate: 12:06/2025 Uttar Pradesh. india, 204301

Place: Dekhi

Rules on the dates mentioned above.
The Borrowers / Legal Heirs and Legal Representatives mentioned hereinabove in particular and the public in general are hereby
cautioned not to deal with the aforesaid Immovable Property(ies) / Secured Asset(s) and any dealings with the said Immovable Property
(ies)/ Secured Asset(s) will be subject to the mortgage of HDFC.
Borrowers / Legal Heirs and Legal Representatives attention is invited to the provisions of sub-section (8) of section 13 of the Act, in
respect of time available to redeem the secured asset/s.

Date : 12.06.2025

Place: Kanpur Regd.Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai~400 020.

For HDFC Bank Limited
Authorized Officer

Kupees Farly Lakh Sevenly = : g AAsE 1
THEwLS: ine Hi i ard Eighty | Novth-Plot Moo 131, South-Plat Mo, 129 Name | 31.15.20es_ Lnid
r.,;:-?:.;i,r:-?:m s Funcred ard Exghty of Morigagor: Mrs Vitash Babbar | Payment In Full

You the boerower and co-barmowess are thenefore called upon %o make payment of the above mertaned
dem@andad gmeunt with furner imlerest as menticnad herenabave in 1.|Ir| whnin 60 davs of this nalips
Faking which the undersignad shall be constraingd 1o Lxe aclion under [he acl 10 anfancs |e abgve-
mentianed securilies. Yaur abanfion isimvlad bo pravisons of sub-sachion (8] of saclion 13 of the acl by
sirlue of which you ane & tberly ta redaem the sacured assed within pericd stipulated in the aforesaid
provaion, Pleass note that as per 2action 13(13) of me sad act, you are restrained fam ransleming e
ahove-ridarmid secunbes by way of sake, lease or hersise withoul our corsent

Place: Dobhi / NCE, Date: 17.06.2075 For Hotok Mahindro Bank Linsited, Authorized Officer

Date: 12/06/2025
Place: Delhi

as authorised representative of the class in Form CA. NotApplicalbe.
Submission of false or misleading proofs of claim shall attract penalties.

Mr. Piyush Kisanlal Jani

IRP of Elegance Malls Limited

Reg No: IBBI/IPA-001/IP-P01439/2018-19/12164
AFA No: AA1/12164/02/231123/104886

AFA Validity Date: 31/12/2025

Adress: Plot No. 212, Pragati Colony, 2nd Floor,
Ring Rd,Chhatrapati square, near Kalpavruksha

Email ID: capiyushj@gmail.com

epaper.ﬁnanﬂ'taiexpress.mn'.. .

New Delhi

Hospital,Nagpur, Maharashtra 440015.
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COURT NOTICE

A v gyey v 4918 frew fafds (uRwmae #)
g & vifed aETa
SHd ATsal: iamrs101@gmail-com |

shreeshyam@Iruproinsolvency-com]

GICEISCA R
HITAN TR FHHT FF AT, FEE e, 8 e 9 e B 21.01
2000 & AEE & TEn 4 W U UE A Uen fafies (ke oEw) &
T A e o afte A 9 A e, o g wEes @) uims
fraeh Frre
Wﬂﬁ?wmfhmrmw (Forer refigy) A st Tow s A
o oIl 9 i 3253 BOoa o &, S Toitpe ey e w=m ends /08
&7 25.00.2006 @ AF]ER SR § Su—vulrae srafers § odiga 2 |
T Froter & srgane s & faven gu waer &

O U N O
(U/o 5 Rule 20 CPC)
In The Court Of Ms. Priya Sood
District And Sessions Judge , SBS
Nagar
Sarbijit Kaur

Deepak Singh & Ors.
CNR NO: PBSB01-000746-2024

Next Date: 07-07-2025

CIS No: MACP/10/2024

claim petition under section 166 of motor
vehicle act on account of death of
kulwant singh on dated 16-01-2024
Publication Issued To: 2. Rupinder singh
s/o jaswinder singh r/o 3419 police co op
society 51D chandigarh - 160047 ( owner
of offending car bearing reg. number CH-
|01-CS-8252 ( earlier bearing no. DL-1
CAF-8286)
In above titled case, the defendant(s)/
|[respondent(s) could not be served. ltis
ordered that defendant(s)/respondent (s)
should appear in person or through
counsel on 07-07-2025 at 10:00 a.m.
for details logon to:

In The Court Of Sh. Gurdev
Singh Judicial Magistrate- Ist
Class Ludhiana
M/s Turbo Tools Pvt Ltd
Vs.
Umesh Kumar

CNR NO: PBLD03-015864-2021

Next Date: 10-07-2025
Detail Of Offence:-
Notice To: Umesh Kumar : Prop.
M/s Brand Center, Jharsa Road,
Near Reliance Fresh, Kirti Nagar,
Gurgaon, Haryana
In above titled case, the accused
could not be served. It is ordered
that accused should appear in
person or through counsel on 10-
07-2025 at 10:00 a.m.
for details logon to:
https://highcourtchd.gov.in/?mod=di
strict_notice&district=Ludhiana

Vs.
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aret Sren sfem seafta fads
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Feia - 11,06,2025 ” SHRIRAM S et

..Continted from pravious page.

ﬁ - - - . > [https://highcourtchd.gov.in/?mod=distri
Mg dedel | Wrar |, | @ |9, |g9wa (@ 7) || Judicial Magistrate- Ist Class ||ct_notice&district=sbsnagar
Ludhiana District Sessions Judge, SBS Nagar
ATET THAT | HIEE 36 30 Mi 0.279
TATYR THAT | FEE 54 31 1.457 U | 14
: , [fafrem 33(2) <&
rr.mg? T | arefige 3 Mi 0.506 .
narge YA | sl 72 129 Mi 1.01 wET HOT T aferentd-1/11
- 1983 TUT APl IR0 qUETE (AR 3)
= UAA qc, THHRT 33-34-35, WeRY 17U, AUSHIE-160017

HA o
(RO aget iR feenferar erfufram, 1993 W AWr 25 W 28 AT e
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AR /1982024 27.05.2025

T WY ifeaw & fafes
Eri)
T wER TRy
a1 §,
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T30, ufyH foeet, feet-110015
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A 236/2€, Shgaa TReT-v, @M, 991e-141003 R &

FHarEt Hepm HeR 20—, fohere] TR, FREMT, 9SE-141001

(e 4) St =0 @@ G 99 ot Aiem T, TR 99 WN ey, e

A 236/2€, Sigad TRaT-v, A, 991e-141003 R &

THeh 3TATT: Far Heh =R 20-R, fafaa @, foee] TR, GRAMI, 9SE-141001

(et 5) dmat T g2 T 4. iR fiT ¥ TR awd Wi Tedied, foraent

A 236/2€, Sigaa TRA-T, @M, d9me-141003 W T

THeh AT A 7 HeR 39, ORI HiTd, selieh-Td, hifd TR, T TR, T30

iy foeet, feeii-110015

(Sl 6) 4t 1fvadt FAR e g3 &t =0 o A, e t-141, geiia faer, fooeht

TIF A 16-U, GERA seHe, daex 13, Afevf, Jfevfl, Jaex-7, IW ufzm

feeet, feeefi-110085

(i€t 7) St ieret T G Tt o =0 el g 31 ST € gt § 3k B

AR o AT W:-

(T) ot =9 e g2 97 A |ifer W, e wa, Je) 20 fafaer @gs, freeg

TR, A, 9§+ |

(&) &t 9EH g8 3 =9 A Gg e 7 R 39, f5dig a1, seih-TH, whifd

TR, T TR, HehH HeR Uiz feoet, feeeti-110015

(F) 4t et FAR & I TH o 84 A T-141, gera fOeR, foet |

g fegfad foran Sar @ foF A Wi SR, ST aRgelt St (EieiRe

3) 3T/748,2021 H SR IFA JHOGA & AR &, 219704835.11 (T THhHIW

HE O O R TR A O Tfiw 3R Wang & um) qon deeamne iR

10.00% dftieh WILROT ATEt =TS 91 AN &, 15,00,000 (TUX UHEg T )

ek (W Tel gorsh-"gereh/quia:/HHd) foreg srhra & |

2. 3T TAGART IRIH AR 1 IAE Afed I 8 & 15 & o fiaR A *
frcer e Sman @, T 9 A W Sl oK fordi weem o agett sifufem, 1993
3R 3T qed 9wl & TTAR IYeH Sl S |

3. dfer 3tz s S & T o5 Swin T § R Siueh! AT iR 9 9ar 99
AT GG TRl €, AT 3T YhIH §RT I8 Afed & Swar § foF ama 29.10.2025
I g8 10.30 91 3H AR F A IR B |

4, 3MYehT TAGART 3T feam STrr @ foF 219 Uk ST WR G ot 3TTelt i
I I Ug 7T Tl 1 faaror =it |

5. IWIH ART o AR, M P A o fog Ff ST i

() guIT O3/feTeA FfaTEt & 39 Afed % gRd 9% Y e arel Aty & fag

T TH = |

(@) 79 iy 3R are iR 3= gichanslt ot Jar & Teier § wehTal bt age & fog
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B cilcRea

Submmsmn of Bids nl:har than Bids from Anchor Investors):

_Submission and Revision in Bids

i Bid/Offer Period (except the Bid/lssue Closing

COURT NOTICE

(Ulo 5 Rule 20 CPC)
In The Court Of Ms. Neelam
Arora Principal Judge Family
Court, Ludhiana
Vs.

Pinki Devi
Chandan Sinha

CNR NO: PBLD01-016276-2024
Next Date: 05-07-2025
Publication Issued To:
Chandan Sinha R/o - Village
Madumpura Lahsuna, Patna,

Bihar Pin Code 804452

In above titled case, the defendant
(s)/ respondent(s) could not be
served. It is ordered that
|defendant(s)/respondent (s) should
appear in person or through
counsel on 05-07-2025 at 10:00
a.m. for details logon to:
https://highcourtchd.gov.in/?mod=di
strict_notice&district=ludhiana
Principal Judge Family Court Ludhiana

COURT NOTICE|

(U/o 5 Rule 20 CPC)
In The Court Of Ms. Neelam
Arora Principal Judge Family
Court, Ludhiana
Manjeet Singh
Kulchander Kaur
CNR NO: PBLD01-020436-2023
Next Date: 14-07-2025
Publication Issued To: Kulchander
Kaur W/o Sh. Manjeet Singh D/o
Shri Surjit Singh R/o Near
Hanuman Mandir Road, Hargobind
Nagar, Ludhiana

In above titled case, the defendant
(s)/ respondent(s) could not be
served. It is ordered that
defendant(s)/respondent (s) should
appear in person or through
counsel on 14-07-2025 at 10:00
a.m. for details logon to:
https://highcourtchd.gov.in/?mod=di

strict_notice&district=ludhiana
Principal Judge Family Court Ludhiana

Vs.

afffe

TS 33TE faes
(79 ¥ tha (Sfean) fafies & - & @)
siiehd hTATETd: T47 TSR USS Wik, B9 @9,
JM® 3R 9ad, % faeeii-110016
(W) : 0124-4598749;
A compliance@affle.com FRMETA : L65990DL1994PLC408172

Tk WAUST/UREA Sl et gal
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ﬂ,ﬂ IHDIEA'_I'WE TIMETABLE IH RESPECT OF THE OFFER IS SET OUT BELDW ;

Date)
Only betwean 10,00 a,m. and 5.00 p.m, Indian Standard Time ("IST")

I Bid/Offer Closing Date*

| Submission of elecironic applications [[:E‘Illﬁe ASBA through 3-in-1 a::cc:ums]

Submission of electronic apphication (bank ASBA through online channels like intermet banking,

For RIBs

mobile banking and syndicate ASBA apphcations through UPI as a payment mechanism where

. Bid Amouni is up to 20.50 I'ﬂlflll}:l'l:l

Euhmsa.a'-nr' |:|f elec!mnlc applicafions (syndicate non-retail, non-individual applications of Q1Bs and Nlis)

: Submission of physmm applications (direct bank ASBA]

Submission of phiysical appllcahnns (syndicate non- -retail, non-individual appllcahnns whera Bid

_Amaunt is mare than 30.50 million)
Upward Revision of Bids by QIBs and Non-Institutional Bidders r:a’rag-::unes
" Upward or downward Revision of Bids or cancellation of Bids by RIBs

‘UP mandate end time and dale shall be af 5:00 pmon the Bid/Offer Closing Date

I Modification/ Revision/cancellation of Bids
Only between 10. 00 a.m. on the Bid/Offer Crpenireg Date and up to 4.00 pm. 15T

~on BidOffer Closing Date

'Dnlg.r between 10.00 a.m. on the Bid/Offer E:-pmnug Date and up lo 5.00 p m.IST

on Bid/Offer Closing Date

TQIEs and Non-instituliona) Bidders can nedher rewse el bids dowrmaands ror cancals withoraw e Bids

Simple, Safe, Smart

*
AS BA ‘ way of Application!!!

*Applications Supported by Blocked Amaunt
("ASBA’} is a better way of applying to offers by
simply blocking the fund in the bank account,
For further details, check section on ASBA.
Mandatory in public issues.

No cheque will be accepted.

LI

CASUFELY P PMESTS PN TERSACE

Circular No. 3 of 2023 dated March 28, 2023.

Only between 10.00 a.m. and up to 5.00 p.m, IST
Only between 10,00 a.m. and up to 4.00 pm. IST

Only between 10.00 am. and up to 3.00 p.m. IST
Cinly between 10.00 a.m. and up 1o 1.00 p.m. ST
Only between 10.00 a.m. and up to 12.00 p.m. IST

On the Bid/Offer Closing I:iate the Bids shall be uploaded until:

(1) 4.00 p.m. ST in case of Bids by QIBs and Non-Institutional Bidders; and (i) until 5.00 p.m. IST or such extended time as permitted by the Stock
Exchanges, incase of Bids by Retail Individual Bidders.

| Bid/IssuePeriod:

| Ewvent ' Indicative Date |
Bid/Cffer opens on Friday, June 13, 2025
Bid/Uffer closes on Tueaday. June 17, 2025

Stock Exchange

Finalisation of basis of allotment with the Designated

Initiation of refunds (if any, for Anchor Investors)/

unblocking of funds from ASBA

Siock Exchanges

l Credit of Equity Shares o demat accounts of Allottees
Commencement of trading of the Equity Shares on the

On or about Wednesday, Juna 18, 2025
On or about Thursday, June 19, 2025

On or about Thursday, June 18, 2025
On or about Friday, June 20, 2025

On BidiOffer Closing Date, extension of fime may be granted I::y Stock E:{changes only for uploading Bids received from Rlls after taklng into
account the tolal number of Bids recaived up to closure of timings for acceplance of Bid cum Application Forms as stated herein and as reported by
the BRLMs ta the Stock Exchanges

UPI-Mow available in ASBA for Retail Individual Bidders and Non Institutional Bidders applying in public issues where the application amount is up to ¥0,.50 million, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Bidders -
and Non-Institutional Bidders also have the option to submit the application directly to the ASBA Bank (SCSBs) orto use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for bidding
i5 linked to their PAN, Bidders must ensure that their PAN Is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated September 17, 2021, CBDT

ASBA has to be availed by a) the investors except Anchorinvestars. UPImay be avaied by (i) Retail individual Investors inthe Redai Categony; (i) Non-Inshitufional Investors with an application size of up to 20,50 million in the Non-nsttubonal Porbion, Fordetails on fhe ASBA and UP process, please
refer fo the defails given in the Bid Cum Appiication Form and abndged prospectus and also please refer to the section “Offer Procedure” on page 506 of the RHP The process is also avalabie on the website of Azsociation of Investment Bankers of India (“AIBI") and Sfock Exchanges and in the
General information Document. The Bid Cum Application Form and the Abridged Prospectus can be downloaded from the websifes of BSE Limied (*"BSE”) and National Stock Exchange of India Limited ("NSE”, anditogether with BSE, the "Stock Exchanges '} and can be obtaimed from the Kst of banks
thal 15 misplayed on the wabsite of SEBI al www.sali gov in'seliwebiother Otherd ction, do ?doRecogrusadFos yes&intrmid=233 and htfps S, sebi gov insebivebvorthenOthardclion. do *doRecognisedFoi=yes &mimid=43, rospectively as updaled from fime to ime. Forthe st of UPT apos and banks
five on IF0, please refer fo the ink; www sebigovin, UP Bidders Bidding using the UPI Mechanrism mray apply fhrowgh the 50585 and mobile applicalions wihose names appearon the websile of SEBI, a5 updated frow time to fime. HODFC Bank Limited and Axis Bank Limifed have beern appointed a3
the Sponsor Sariks for the Offer, in accordance with the reguirements of SEBS circwlar dated Movember 1, 2018 as amended, For Offer refated quenies, please confact the BRLMs on thei respective emai 105 a5 mentioned below. For UP! related queries, investors can contac! NPCT & the toll free
nurnber; 15007 207 740 and rad id ipo. soidinpod. ongLin.

IIFL CAPITAL

IIFL Capital Services Limited

(formerly known as NFL Securities Limited)
24th Floor, One Lodha Place,

aenapali Bapat Marg, Lower Parel (West},
Mumbai 400 013 Maharashira, India

Tel: +91 22 4646 4728

E-mail: oswalpumps ipo@iificap.com
Website: www.iiflcap.com

Investor grievance e-mail: ig. ib@ificap.com
Contact parson: Yogesh Malpant’ Pawan Kumar Jain
SEBI registration no.: INMODOG1 040

AVAILABILITY OF THE RHP: Investors are advised to refer io the RHF and the “Risk Factors™ on page 33 of the RHP before appiving in the Offer. & copy of the RHF will be made
avallable on the website of SEB| at www.sebi.gov.in and is available on the websites of the BRLMs, IIFL Capital Services Limited (formenly known as IFL Securities Limited) at
www. illcap.com, Axs Capdal Limsted at www.aiscapital.co i, CLSA India Privabe Limited at waww.india cisa.com, JM Financial Limited at www,mil.com and Nuvarma Wealth
Management Limited at www.nuvamsa.com and at the webzite of the Company, Oswal Pumps Limited ab www.oswalpumps.com and the websites of the Stock Exchanges, for BSE at

woww bseindia.com and for NSE Limited atwwaw.nssindia.com.

AVAILABILITY OF THE ABRIDGED PROSPECTUS: Acopy of he Abridged Praspecius shall be avallable on the websile of the Campany. the BRLMs and the Reqistrar bo the Offer al

I‘AXIS CAPITAL

Axis Capital Limited

15t Boar, Axis Housa,

Pandurang Budhkar Marg,

Worli, Mumbai 400 025 Maharashira, India
Tel: +971 22 4325 2183

E-mail: oswalpumps.ipofiaxiscagp.in
Website: wew axiscapital coin
Investor grievance e-mail;
complaintsiaxiscap.in

Contact person: Jigar Jain

SEBI registration no.: INMOCGDD12029

BOOK RUNNING LEAD MANAGERS

CLSA India Private Limited

&F Dalamal House, Mariman Paint
Mumbai 400 021 Maharashira, India
Tel: =91 22 6650 5050

E-mail: oswalpumps.ipofcsa com
Website: www india. clsa.com
Invastor grievance e-mail:
investor.helpdeski@dsa.com

Contact parson; Prachi Chandgothial
Purab Sharma

SEBI registration no.; INMOODD10519

Company

A CITIC Securities

JM Financial Limited

Tth Floor, Cnergy, Appasaheb Maratha Marg

Prabhadew, Mumbai 400.025
Maharashira, India
Tel: +871 22 6630 3030

E-mail: oswalpumgs.ipoi@jmf.com

Websita: www jmfl.com
Investor grievance e-mail:
grievance, ibd@jmf com

Contact person: Prachae Dhus
SEBI registration no.: INMOGOO 10361

COMPANY SECRETARY AND COMPLIANCE OFFICER

Anish Kumar, Oswal Pumps Limited
Oswal Eslate, NH-1, Kudail Road, F. O, Kutail, Disinct Karmal Haryana 132 037, India. Tel: +81 18 4350 0307; E-mail: invesiomelations@oswalpumps.com

Bidders ara advisad to contact tha Company Secretary and Compliance Officer andfor the Registrar to the Offer in casa of any pra-Offar or post-Offer refated grievances such-as non-recaipd of letters of Allatrment, non-credit of Allotted Equity Shares in the respeciive beneficiary account, non-receipt of refund orders, non-receipt of funds by electronic moda, elc,
For adl (ifer related gueries and for redressal of complainis, Invesiors may alsowrite o the BELMs

www.oswalpurmps.com, www iflcap.com, www.adscapital. co.in, www.india.clsa.com, waw jmifl.com and www.nuvama.com and wew.linkintime_co.in, raspactively.

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be obtained from the Eegistered Office of cur Company, DSWAL PUMPS LIMITED: Tel; +51 18
43500307 BRLMs: IIFL Capital Services Limiled (formery known as IIFL Securfies Limited). Tel: +91 22 4646 4728; Axis Capital Limited, Tel: #91 22 4325 2183; CLSA India Private
Limited, Tel: +81 22 6650 5050; JM Financial Limited, Tet: +81 22 6630 3030 and Nuvama Wealth Management Limited, Tel: +81 22 4008 4400 and Syndicate Members: JM Financial

1 JM FINANCIAL

~’ nuvama

Nuvama Wealth Management Limited
E01-804, Wing A, Bullding Na. 3, Inspire BKC
-Block, Bandra Kurta Complex, Bandra Eas,
Mumbai 400 051 Maharashira, India

Tek: +91 22 4008 4400

E-mail: oswalpumps@nuvama.com
Website: www nuvama.com

Imvestor grievance e-mail:

customarservics mb@nuvama.com

Contact person: Lokesh Shah

SEBI registration no.; INMOODDT 2004

REGISTRAR TO THE OFFER

G) MUFG

MUFG Intime India Private Limited
(formerly Link Intime India Private Limited)
C-101, 247 Park, L B S Marg. Vikhroli [West),
Mumbai 400 083 Maharashira, India
Tel: +91 810 811 4948
E-mail: oswalpumps.ipo@linkintme.co.in
Website: www.linkintime.co.in
Inveskor grievance e-mail:
oswalpumps. ipod@linkintme. co.in
Contact person: Shanh Gopalkrshnan
SEBI registration no.: INROD0O04058

Securiies Limited, IDBI Capital Markets and Securibies Ltd., IIFL Capital Services Limited, Innovate Securities Pvi Limited, Jhaven Securities, JM Financial Services Limited
Jobanputra Fiscal Services Py Limited, Kalpataru Multiplier Limitad, Kantilal Chhaganial Securities P, Lid., Keynole Capital Limited, KJMC Capital Market Services Limited, KJMC
iCapital Markets Ltd., Kotak Securities Limited, Lakshmeshree Invesiment & Sacurites Pt Limdtad, LKP Securities Limded, Marwadi Shares & Finance, Modilal Cewal Financial
Senvices Limited, Patel Wealth Advisors Pyt Limited, Prabhudas Lilladher Pyt Limited, Pravin Ratital Share & Stock Brokers Limited, Religare Broking Ltd., RR Equity Brokers. Pyi. Ltd,

SBICAP Securities Limited, Sharekhan Limited, SMC Global Securities Limited, Systematix Shares and Stock Brokers Lid., Tanna Financial Services, Tradebulis Secunities Limited
Viren b Shah and Yes Secwrities (India) Limitad.
ESCOW COLLECTION BANK: HDFC Bank Limited | REFUND BANK: HOFC Bank Limited | PUBLIC OFFER ACCOUNT BANK: Auxis Bank Limited | SPONSOR BANKS: HDFC

Bank Limited and Axis Bank Limded

Senvices Limilad, Telaphone: +81 22 6136 3400 and Nuvama Weaith Managamant Limited, Tel: +81 22 40089 4400, Registered Brokers, SC58s, Designated RTA Locations and
Designated COF Locabions for paricipating in the Offer. Bid cum Application Forms will also b2 available on the websites of the Slock Exchanges at www bzeindia.com and
www.nseinda, com and at all the Designaled Branchas of SC58s, the sl of which is available on the websiles of the Stork Exchanges and SEBI

SUB-SYNDICATE MEMBERS: Axis Securities Lirmited, Almondz Global Securities Lid,, Anand Rathi Shara & Stock Brokers Limited, Anand Share Consultancy, ANS Pt Limited
Ashwani Dandia & Co, Cenifrurm Broking Lid., Eurekha Stock & Share Brokers Lid., & Raj & Co. {Consultants) Limited, Globe Capital Markeds Ltd., HDFC Securities Ltd., (S

Place: Haryana
Date: June 11, 2025

UPI: UPI Bidders can also Bid through UPI Mechanism,
All capitalised terms used herein and not specificaily defined shall have the same meaning as ascribed to them in the RHP.

For DSWAL PUMPS LIMITED

On behalf of the Board of Direciors

Seli-

drish Kurnar

Gurnpany E&;.retarj.r and Compliance Officer

'EISH'ML PUMPS LIMITED is proposing, subject fo recespl of requisite approvals, marked cunrlﬂlnnﬁ and other conssderabons, 1o make an initial public offer of its Equity Shares and has filed 3 red harring prospecius dated June T, 2025 with the RoC. The RHP is made avalkable on the website of the SEBI atwww sabi govin as well a5 on the wehs.lle ofthe BRLMs i.e., IIFL
Capital Services Limited (formery known ag (IFL Securties Limited) al www iifficap com, Axis Capital Limited at wew axiscagital.co.in, CLSA India Private Limited al www.indsa clsa,com, JM Financial Limitsd at wwwjmfi com and Muvama YWealh Management Limited al www,nuvama com, the wabsite of the NSE at www nseindia com and the website of the BSE at
www, bseindia.com and the website of the Company at www.oswalpumps.com, Any potential imvestor should note that investment in equity shares involves a high degree of nsk and for details relating o such risks, please see the section “Risk Factors "on page 33 of the RHP. Potentizl investors should not rely on the DRHP for making any investment decision bt shoukd

only rely on the informabon included in the BHP filed by the Company with the BolZ,

Thee Equity Shares offered in the Offer have nof baen and will not be registerad under the LS. Secunties Actof 1833, as amendad ("U.5. Securities Act”), or any stale securites laws in the Unded States, and unless so registered may not be offerad or sold within the Unded Siates, except pursuant to an exemption from, of m a transaclion not subyect 1o, the regestration

requirements of the U5, Secunties Act and applicable state securities laws, Accordingly, such Equity Shares ars being offered and sold outside of the Uniled States in offshore transachons in reliance on Reqguistion 5 under the LS. Securties Actand the applicable aws of the jurisdiction where those offers and sales ocour,

e L pd a | L
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FINANCIAL EXPRESS

THURSDAY 12, JUNE, 2025

Ptel 3w Canara Bank £\

CANARA BANK, NAGAON BRANCH

REF: RO/LEGAL/SARFAESI/7/SG/2025-26
To,

MRS. KAMINIKISHOR TELANG
ATH.NO 95 GOSPADAPOKHARAN GALLINAGAON TAL URAN RAIGAD 400702
9930348212
MR.RUSHIKESH PANDURANG SONKAR
D-8, MARUTIARCADE, ROHIDAS WADA, TAPALNAKA, TAL PANVEL DIST RAIGAD -410206
MRS. KAMINI KISHOR TELANG
FLAT NO 305, 3RD FLOOR, AADITYA MAHADEV CHS LTD, CTS NO 1001/A, 1002, 1002/1/A,
ETC, VILLAGE PANVEL, OLD TAPAL NAKA, ROHIDASWADA, PANVEL WEST 410206
Subject: NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 (SARFAESI ACT, 2002) READ WITH SECURITY INTEREST
(ENFORCEMENT) RULES, 2002 AS AMENDED FROM TIME TO TIME.

Sir,

The undersigned being the authorized Officer of Canara bank, NAGAON branch (hereinafter
referred to as “the secured creditor”) , appointed under the Securitization and Reconstruction of

Financial Assets and Enforcement of Security interestAct, 2002, (hereinafter referred as the “Act”)
do hereby issue this notice to you as under:

That MRS. KAMINI KISHOR TELANG (hereinafter referred to as “THE BORROWER”) have
availed credit facility/ facilities stated in Schedule A hereunder and have entered into the security
agreements in favour of secured creditor. While availing the said credit facilities, you have
expressly undertaken to repay the loan amount/s up to the limit of Rs. 7,40,000.00 (Rupees
Seven Lakhs Forty Thousand only ) with interest thereon in accordance with the terms and
conditions of the above mentioned agreements.

You (The Person mentioned in Schedule B) are also entered in to agreements against the secured
assets which are detailed in Schedule B hereunder.

However, from FEBRUARY 2025, the operation and conduct of the said financial assistance/
credit facilities have become irregular. The books of account maintained by the secured assets
shows that the liability of the borrower towards the secured creditor as on date amounts to
¥4,59,183.39 (Rupees Four lakhs Fifty Nine Thousand One Hundred Eighty Three and
paise Thirty Nine only ), the details of which together with the future interest rate are stated in
schedule C hereunder. It is further stated that the borrower/Guarantor having failed to keep up
with the terms of the above said agreement in clearing the dues of the secured creditor within the
time given, and have been evasive in settling the dues. The operation and conduct of the above
said financial assistance/ credit facility/ies having come to a standstill and as a consequence of
the default committed in repayment of principal debt. Installment and interest thereon, the secured
creditor was constrained to classify the debt as Non-Performing Asset (NPA) as on 29.05.2025 in
accordance with the directives/guidelines relating to asset classification issued by the Reserve
Bank of India.

The secured creditor to through this notice brings to your attention that the borrower has failed and
neglected to repay the said dues/ outstanding liabilities and hence hereby demand you under

Section 13(2)of the Act, by issuing this notice to discharge in full the liabilities of the borrower as
stated in Schedule C hereunder to the secured Creditor within 60 days from the date of receipt of
this notice that you are also liable to pay future interest at the rate of 10.00% Per Annum together
with all costs, charges, expenses and incidental expenses with respect to the proceedings
undertaken by the secured creditorin recovering its dues.

Please take note of the fact that if you fail to repay to the secured creditor the aforesaid sum of
¥4,59,183.39 (Rupees Four Lakhs Fifty Nine Thousand One Hundred Eighty Three and
paise Thirty Nine only ) together with further interest and incidental expenses and costs as
stated above in terms of this notice under Sec.13(2) of the Act, the secured creditor will exercise all
or any of the rights detailed under sub- section (4) (a) and (b) of Section 13, the extract of which is
given here below to convey the seriousness of this issue:

13(4)- In case the borrower/Guarantor fails to discharge liability in full within the period specified in
sub section (2), the secured creditor may take recourse to one or more of the following measures
to recover his secured debt, namely;

a) Take Possession of the secured assets of the Borrower/Guarantor including the right to transfer
by way of lease, assignment or sale for realizing the secured asset;

b) Take over the management of the business of the borrower including the right to transfer by way
of lease, assignment or sale for realizing the secured asset:

Provided that the right to transfer by way of lease, assignment or sale shall be exercised only
where the substantial part of the business of the borrower is held as security for the debt;

Provided further that where the management of the whole of the business or part of the business is
severable, the secured creditor shall take over the management of such business of the borrower
whichis relatable to the security for the debt;

And under other applicable provisions of the said Act.

Your attention is invited to provisions of sub section (8) of Section 13, in respect of time available,
to redeem the secured assets.

You are also put on notice thatin term of Section. 13(13) the borrower/ Guarantor shall not transfer
by way of sale, lease or otherwise the said secured assets detailed in Schedule B hereunder
without obtaining written consent of the secured creditor. It is further brought to your notice that
any contravention of this statutory injunction/restrain, as provided under the said act, is an offence
and if for any reason, the secured assets are sold or leased out in the ordinary course of business,
the sale proceeds or income realized shall be deposited with the secured creditor. In this regard
you shall have to render proper accounts of such realization/income.

This notice of Demand is without prejudice to and shall not be construed as waiver of any other
rights or remedies which the secured creditor may have including further demands for the sums
found due and payable by you.

This is without prejudice to any other rights available to the secured creditor under the Act and/or
any other law in force.

Please comply with the demand under this notice and avoid all unpleasantness. In case of no-
compliance, further needful action will be resorted to, holding you liable for all costs and
consequence.

DATE: 31.05.2025

Thanking You.
Yours Faithfully,
AUTHORISED OFFICER
SCHEDULE A
[DETAILS OF CREDIT FACILITY/IES AVAILED BY THE BORROWER]
SERIAL| LOAN A/C. NATURE OF LOAN/LIMIT DATE OF AMOUNT
NO. NUMBER SANCTION
1 54879830000042 SYND Mortgage 12/02/2018  |Rs. 7,40,000.00
SCHEDULE B
[DETAILS OF SECURITY ASSETS]
SL. NO. IMMOVABLE NAME OF THE TITLE HOLDER

1 |FLAT NO 305, 3RD FLOOR, AADITYA MAHADEV
CHS LTD, CTS NO 1001/A, 1002, 1002/1/A, ETC,
VILLAGE PANVEL, OLD TAPAL NAKA,
ROHIDASWADA, PANVELWEST 410206
9930348212

Admeasuring 339 Sq. Ft. BuiltupArea

Towards North : Panvel Municipal Road

Towards South : Panvel Municipal Road

Towards East : City Survey Property

MRS. KAMINI KISHOR TELANG

DCM SHRIRAM INDUSTRIES LIMITED

CIN : LT4899DL1989PLCO35140
Regd. Office : Kanchenjunga Building, 18 Barakhamba Road,
Mew Dedhl 110001
Tel.: 091-43745000, E-mail. dsil@demsr.com, Website: www.domsr.com

NOTICE

FORM A
PUBLIC ANNOUNCEMENT

[Under regidiation B of the fesohancy and Bankruptcy Baar of fndia)
fTnsoivoicy Resalution Process for Covporate Parsans) Regulatians, 20356]

FOR THE ATTENTION OF THE CREDITORS OF
PIYALI TRADING COMPANY PRIVATE LIMITED

Mahindra & Mahindra Limited
NOTICE

Transfer of Equity Shares in the Company to

Investor Education and Protection Fund (IEPF)

Shareholders are hereby informed {hai pursuant 1o the provisions of Investor Education
and Protection Fund Authority {Accounting, Audit, Transfer and Refund) Rules, 2016, as
amendead (‘the Rules’}, the Company |8 mandatad to transfer the Final Dividend lor (he
Financial Year 2017-18, which remained unclaimed for a period of seven years, to the
IEPF Authority. The corresponding shares on which dividend was unclaimed for seven
consecutive years will also be ransfered as per the procedure sef out in the Rues

In compliance with the Rules, the Company has communicated individually 1o the
concemmed shareholders at their registered address whose shares are liable to be
transfemred io IEPF fortaking appropriate ackion and the details of such shares liable to be
transferred to IEPF are also made available on the websl’e t:‘ the Gam;}eny iz

thﬂlrunualr‘md dwu:lend and tiwe shares I-ablem be transferred.

Shareholders holding shares in physical form and whose shares are liable lo be
transferred 10 IEPF. may note that the Company would be issuing Latter of Confirmation i
fiaw of the original share certificate(s) held by tham, to convert it into DEMAT form-and
transfer in favour of IEPF.

The shareholders may further nole that the detalls uploaded by the Company on is
website should be regarded and shall be deamed adequale nolice in respect of the Issue
of Letter of Confirmation by the Company for the purpose of transfer of shanes to IEPF.

in case ihe Company does nol recene any commesnication from the concemed
shareholders by 31st August, 2025, the Company wilh a view fo comply with the
requirements of the Rules, will ransfer the dividend to the IEPF by the due date as per
procedure stipulated in the Rubes. The comesponding shares on which dividend is
unclaimed for seven consecultive vears shall also be fransfesred without any Furtier
nedics,

Please note that no claim shall lie against the Company in respect of unclaimed dividend
amount and shares transfemred to the IEPF. Shareholders may claim the dividend and

RELEVANT PARTICULARS

| Feali Trading Compary Private Lirnited
1Fr'];' {60g

| Fesgistrar of Companies: Mumbal

| Mama -:t CoFporate debhor

| Dele of in CIFPEH atien ol I:J_.l"|:'ll:_."'|"'ll: |,:|-e3:|'| o

|Athory wdar which comonmts debicy

| incorporated / registomod

4, | Corporate ientily Mo of coporate

|oebior :

5, |Adckes of the regstend alfice and
priracipal office (it amy) of coporate
chabeor

i, I|I'|:-I.I5'.|‘|"I'I oy commencerment date in

| respect of corporate dabior

7. | Estimiatend devte of cicesung of imsobency

| resolutian process

8. |Mame and negistation number of tha
irsnhendy professiora| actng & inbanm

| resolution professional

8, | Addness and e-mail of the mtenim

resolution professional, &6 regisensd
|with the Bossd

Al aing eomall 0 be used for
pormesporicence witl the medm
resolution professional

r-'-"'hJ'!—'

| BB MHEIGY9EFTC 117529

17 A.-I';mlr::-ﬂ Floir .G.'r'i:t-1.|.'ﬂ:..|i.|r||g.l Sanl Tulsaram
Foad, ron Markat, Masid Station (ERst),
fumbai, Maharshira, India, S00005
CEAD6 2005 | MELT Orcler commumicalion recsved
| by Infieninn Rasolution Professional on LOADS/2025)
OF A2 XS

[V Miing Hasodekar
IBEL P00 52 MOC 16200 7- AR 1 028S

| Tharei Pioar, Satyagin Apanments, 77, ViEvanagar
Coiorry, 2147, Sadashin: pelh, Pune 411030

| Emalt: miind basodetarBimdscs com.
cipphaitdinEBEmaioom

rribnel kEsodekamikmmscs com

Third Fioor, Sabeagin Apanmerts, 77, ViEsnagss
Colery, 2147, Sadashin peth, Pane 421030

| et date for submission of claima | 340672005

12| Classes of crediors, # any, under

claEs ) of subrsection B0} of saction
21, ascertained by the imerim resclution
| profesional
L3 Mames of Insofency Professionals
idieniifiad o act as Authorised
Regresenimive of crediion n aclass
| [Three nemes for each cass) | ] o
14.{a} Rodenant Forms and Wiptlinke R e bl Bowciny homie deéraniceads
(Mof Db of authoidsed repredentatives | Prysical Addrecs,
&6 avallabie at: It Flor, Satwagin Apartments 77, ViEsnagar Cofomy,
F147, Sackashing Pet Punes 411000

NOTICE is hereby given that the certificates for the undermentioned securities
of the company have been lost and the holders of the securities have applied
to the company to issue duplicate certificates. Any person who has a claim in
respect of the said securities should lodge such claim with the company at its
registered office within 15 days from this date; else the company will proceed
to issue duplicate certificates without further intimation.

Name(s) of Number &
the security Folio Certificate e
Face value of Distinctive numbers
holder(s) as per | Number securities numbers

the certificate(s)
| Prabhakar | oo jfgfa“czr:glﬁz 2010919, |  3684287-3686218,

Karandikar 421970 |1241792990-1241794921
| Rs 05/- each

Place: Mumbai
Date: 12.06.2025

areers

corresponding shares transfered io IEPF including &l benefits acoruing on such shares, if
any, from the [EPF authorites after Tollowing the procedure prescribed in the Rules.

For any queries on the above matter, the. shareholders are requesied to contact the
Company's Registrar and Share Transfér Agents, KFIN Technologies Limited, Selenium
Tower-B, Plot Mo, 31 & 32, Gachibowli, Financial District, Nanakramguda
Serilngampally, Hyderabad, Telangana — 500032, Email. einward nsfxfinlach com
Website: wenakfintech.com; Toll Free Mo, 1800-309-4001-and Whaizapp No. (91)

9100094033 For DCM Shriram Industries Limited

Sdi-
Place: Mew Delhi Y.D. Gupta
Dated: 11.06.2025 Company Secretary

modice is herebhy given thal the National Comprry Law Tribonal has ofdersd thi
comimencenEnl af 8 corparate insalyancy resolutlon process of the Pl:l'ﬂll “'Hﬂlﬂg
Compamy Private Limied on 09/06/3025, (NCLT Ordar communication recened by
Irlerim Besalution Prafessional on 1008202 5]

The creditors of Piyall Trading Company Privabe Limited_ sre hereby called upon to submit
thair claims with proof on or befora 24th June 2025 falling fourteen days from the
appaintrment of the intenm resalution professionad o the interim resclaton professional at
the addsass mmentianad E_g,Elil'lﬁ-'l I:I‘1"‘:u'N|.'I. 10

Thetinancial credibors shall submit thetr ciaims with proor '::.' ghectranicmeans only, Al ather
cregdtors may submit the claims with proef in person, by post or by electronis means,

A Hnancial creditar belongng 16 8 cless, ag listed &8aingt the entry Mo, 12, shall indicate ns
chixce of authonsed representatie Trom SMOng the three Insofsency I.IerEE-‘E.lEH'IF.llE listed
against antry Mo 1.3 40 act as authorised representativa of the class [specify class] in Farm
[+

Swubmissionof false o F:'I-SlEEﬁ:I'-g_ praafs of claimshal gttract peniaities,

Milind Kasodakar

Interim Resolution Professional

Reg ho. (BB IPA-OO2/1P-No. L 16/ 201 7-18/10285

Drate; 12506,/ 2025

Plage; Purs

INVITATION FOR EXPRESSION OF INTEREST FOR
TRANZLEASE HOLDINGS (INDIA) PRIVATE LIMITED
OPERATING IN BUSINESS OF LEASING OF CARS AT MUMBAI, GURUGRAM AND OTHERS
{Under sub-regulation (1} of regulatbon 354 of the Insolvency and Bankruptey Baard of |mdia
{Imsalvency Resalotiom Precoss for Corporate Persons) Regulations, 2016)

i
L | MNarme o the corporste dellor
along with PAN & CINS LLP Mo

RELEVANT PARTICULARS
Trancleass Holdings (India) Private Limited
CIN; U591 0MH2 COBPTC 162528

| PAN: AABCEGI40D
Office of Comporate Debtor:
Houss Mo, 895, Tiupati APT. Patakar Fuot,
Kalarmbee Shekapur, Katamgaan, Thans,
"-'-hhlm Hif, "'.I'Iﬁl.'i ,-|-'.!-| P, I|'r':- i 4?1El.'.l1.

I I".Inl, _:f..._u labile ) B

" Mumbas, Delhi NCR

| Address of the registersd offics

.| URL of website
Detatls of place whene majory o
fmed assats are located
instalied L‘?ii:‘lﬁl‘.‘lfv ol main *.:-'l:u'Ju:::'E:,."
| Quantity and walue of main products,’
earvices sold in ast financial year

TLeasing of Cars

B per apilande audited batancs sheel for
EY, 2020-21. the revanue from opemations
| s Rs 1883 Cr.

ML
| Details can be SOUERT By Sending reduess io
Resolulion Professiorg] al

Girp tragleasa S Fmasil.com

| NIJ|TI:IE|' EI'I",".‘-D!.'\FER.-' WaDER (VB

| Further delsis inchuding [ast
anvisititle financial statemenis
iwith schadules) of tao years, ksts

| af ETBIJID:IFE- 3."’ -E.-'EIlEDlEi n[ LHL
EllglLuhi'.- for resolution applicants
under saction FS02 N of e Code
i% gevnilable &t LRL

| Last date for receipt of expression

| of interst
Diate of Esue of proviglonsl st of
r'IrI'.ﬁI.I“‘*:“"I'“'n'I." \"E-t'llulill'.ll‘ .-:||.-|':- ) 'I%

| I._.ﬁ‘:I, daﬂl f S brmiss o of

| ohjections to provisional sk

| Date of issue of final list of

| prospecise recolution appacsnis

| Date of Eaueal information
rrresTnrBadum, evalusption malns
and request Tor resolution plans

| to prospactive resolution applicants
Last date for submission of
Fesolutd plans

"Froe ERg amiail id §o subimi

| E:-:|1r|:“;'-.||_1r |:|r Irllun:,,,_

| Detais of the corparate debbor's
ragistration status a5 MSME

| Details can be sought by sending reguastio
Hegalutiean Prodessionsl &t
Eirprt e ag el gt com
AT 06225
| 29062025
| OAOT- 3095
Qe - 2025

1107200

| 10082025
| girp trensease@gmail.com

Mo infarmation mavailatise

No.1000/1000/1 Sd/-
Towards West : City Survey Property IPE - NPV Insolvency Professionals Private Limited
No.1004/1004/1 iFormerly Known as Mamntrah Insolvency Profossionals Private Limited)
Through s Director - Mr. Atul Tandon
SCHEDULE C Resolution Prolessional
[DETAILS OF LIABILITY AS ON DATE] In the matter of Tranzlease Holdings {India} Private Limited

1 No.,: IBBI/IPE-0040
SLNO.| LOANA/C. |NATURE OF LOAN/LIMIT|  DATE OF AMOUNT Date: 12th June 2025 Py by g s o i
NUMBER SANCTION Place: New Delhl AFA valldity up to: 31.12.2025

1 |54879830000042 SYND Mortgage 12/02/2018 Rs. 4,59,183.39

-
I-l.- 'IlL.-r LT

__HANCIAL E)(PRE§S

DIVYAAGRO CHEM PRIVATE LIMITED ( IN LIQUDIATION)

NOTICE OF SALE AS GOING CONCERMN OR SALE OF ASSETS ON
STANDALOME BASIS CIN: U24219MHZ009PTC 192776, THROUGH E-AUCTION
Regd. Off. A1: 9 Quaens Lawn Premisas CHS Ltd, Piot ho. 967, Opp Sony Many
=V, Road, Vile Parle (W}, Mumbai- 400056
iSale under the provislons of Insolvency and Bankruptey Gode, 2016)

Notics s hereby glvan to the public in general under the provisiens of Insolvancy and
Bankmuptey Code, 2016 and Regulations there under, that the process of sale of Divya Agro
Cham Privata Limiled - InLiquidation {Comporate Debtor'C0D) as Sala as Going Concern orSele
of Assels on Sfandabone basls of forming par of Liguldation Eslate farmed by the Ligubdator
appointed by the Hon'ble NCLT, Mumbai vide order dated December 19, 2023 (order recened
an Jenuary 2, 2024) read with order dated Octobar [, 2024 s schaduled to take place on 14th
July, 7025, Tha E-Auction will be conducted on "AS 15 WHERE |5 BASIS. AS |5 WHAT 15

BASIS, WHATEVER THEREISBASIS ANDNORECOURSEBASIS,

Sgfe will ba dome by the undersignad through E-Suction serdca pravidar PSB Alkance Privaba Limitad

fhrough parlal Mipsbaanknaloom Al (s assals are ocated al the Plot ro, 414, Mahad indusinal

Area, Vilage-Kamble, Raigad - 402309, Asset b Mo, 646 and 668 for search of auction propesty

lii1:-|:u:-r..ﬁ. 14.,|.J|Jg.- 20125, From 1 00AM, 1 100P M
[Option B- 14t July, 2025 From 3:00 FM. to 500 R M

Lot Dala and Tima for submissian of Expréssian|

of Inbenist [EDI) along wilh supparing documents | R T iy T

Gale and Time for Inspection [Assets to belFriday 13th June, 2025 to Friday 1110 July, 2025
auchoned arefocaled 2t Mahad, Maharashira) (12 Noontad 00 pm.)
LEEIEE:E[JEJHH'I:.EMEEI'H“E'MIP". De-|:-:|=ll Fn-:'ag.' i1tk _uh, ¢|:|25

Sr. Daunpﬂm 1.ﬁ.isatsl Il.':-uim-:lmie Debtor as| Reserve | EMD [appu'm: 10% | Incremental
Ho, | a Going Concarn] Price | of Resarve Price) | Bid Amount
Optian A: Sale uFl:nml:lral-a Dul]l:nr aaﬁwm El:unrnarn ﬁ:rnuurs’r in INR
Block [Sale of Comorate Deblor as Gaing Concern| a3 10,600 8,31,000 1,000,000
A HUnder Regulation 32{ejof the IBEI
[_r:|u-:lau|:-n Fr:::hai.sl Hagula‘r:lrc 2014
OR Option B: Sale of Assets of Corporate Dabtor
IIn case no bids receved for Auchon under Oplion A then anly hﬁshr Option Bowik be conskered)
Block [Sale of Faclnr,r Land & Budo g with|
B2 33650
B fumllurP and fixturas !

Impn-rlaanemls and Conditions of E- aunllr-n 1. ifihe bidding for Option & is nod swccesshul
then bidding for Optien 8 shaltbe underaken as perthe dimeling provided above

2, Earnest Monay Depasil (EMD) of the successhul bidder shall be foraited I Faund ineligible
during ihe awckion process

3, Bidding will be alowed galy if EMD prescribed for the respective |ot is remifted as per
specified imealing

4 A an lhedals ol sswance of Sala Cartificzaba by the Liguidatar, tha curent apedalional agsals and
liabiiilies shall be ransfarred/deemead 1o have baan ransfarred as a part of {ha Corparale Dablar
bsting s0dd &5 goang concem subfact to barms and condilion of E-Aucfion Pracass Dacument,

E. The Registration charges and oiher applicabie taxesicharges if any shall be peid extra by the
sucoessful bidder to conclude tha sale

B. Kaindly reder o delailed tarms and candiion be undarstand the process of bedding tharawgh Mk
E-Auckan Process Dacumant

Important Note: 3. The details of all the asseis along with any pending legal cagesion-gaing
litbgations if any, are to be mandatorily saen before participating in the auction, The prospective
bidders are advisad 1o rrake theirawn ind epandent inguidas regarding Corporate Datdor

The Interasted Applicants may refar to the complete E-Buction Prosess Documeanl conlaining
Eetails af fermsa FI'1|:| conditions nrtﬂe E-Ausction on the webksie af the E Aaciion 5x=r'.-i|:e pravwder

Cale and Tima of E-auctian

B.23,000 1,00,000

I:n it s I:“El ﬁEII:I l'laf Ihm |w|t:|In:]n PUrpors o iny |lﬂ nruspa-:Ln'e |."II3"'43 < E'u O dodrs nod cr -EE:L'
ary kind of bnding abligation on the part of tha Liquidator or the Company 1o efeciuale the
gala. Tha Liguidalor has the absolote righl lo accept or rejecl any or all ofer{sibids or
adicum/postponal canca! the e-Awction or withdraw any propady or parfion thereaf fram the
guction proceeding al any siepe ar disquahify any interested party / potential invesiorf bidder
without any lkability. &ny revision In the sale nolice will be uploaded on the website on
htips_iibhl baanknel comieay clion-ibbifauc-lksting.
c.ltisrequasiad toall the bidders bo Kindly visd the website ragularly.

Sdi-
s, Palak Swapnil Desai
Liguidator of Divya Agro Chem Private Limited [ In Liguidation)
BB Ragn, No.: IBBUIPA-DD/IP-PO151 TI2079-2020012515
AFA Moo AT 2615/027311 2250107508 (valid il 315t Decembes, 2025)
Adddress: 901, 9th Floor, Park Vistas, Opp, Lalubhai Park, Near MTHL, Andher (W), Mumba-400058

Place: Mumbal, Datg: 130 June, 2025

""'L - Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati Mandal's

a.ﬁ Matoshri Ushatai Jadhav Institute of Management Studies & Reserch Centre, Bhiwandi
Dist.-Thane 421305
APPLICATIONS ARE INVITED FOR THE FOLLOWING UNAIDED

POST OF DIRECTOR FOR THE ACADEMIC YEAR 2025-2026
UNAIDED

Sr.No. Cadre No. of Post Category
1 Director 1 Open

The above posts are open to all, however candidates from any category can apply for the post.
Reservation for women will be as per University Circular No. BCC/16/74/1998 dated 10" March,
1998. 4% reservation shall be for the persons with disability as per University Circular No. Special
Cell/ICC/2019-20/05 dated 05" July, 2019.

Candidates having knowledge of Marathi will be preferred.

The Educational Qualification, Experience and Pay Scale for the post of Director is as prescribed
by the University of Mumbai, AICTE and DTE from time to time.

Please refer University circular No. Wi/ fafemre®/ d=feremvr/99/:030-39 dated 11
January, 2021 for qualifications and experience at the time of interview.

Applications who are already employed must sent their application through proper channel.
Applicants are required to account for breaks, if any in their academic career.

Application with full details should reach the SECRETARY, Padmashri Annasaheb Jadhav
Bharatiya Samaj Unnati Mandal, Dhamankar Naka, Varhaldevi Road, Bhiwandi, Dist-
Thane 421305 within 15 days from the date of publication of this advertisement. This is University
approved advertisement.

Sd/-
SECRETARY
Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati Mandal

__,.--;‘ﬂ_Er Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati Mandal's
;:E_, Bharatratna Dr. Babasaheb Ambedkar Law College, Bhiwandi
r Dist.-Thane 421305
APPLICATIONS ARE INVITED FOR THE FOLLOWING UNAIDED POST OF
PRINCIPAL FOR THE ACADEMIC YEAR 2025-2026.
UNAIDED

Sr.No. Cadre No. of Post Category
1 Principal 1 Open

The above posts are open to all, however candidates from any category can apply for the post.
Reservation for women will be as per University Circular No. BCC/16/74/1998 dated 10" March,
1998. 4% reservation shall be for the persons with disability as per University Circular No. Special
Cell/ICC/2019-20/05 dated 05" July, 2019.

Candidates having knowledge of Marathi will be preferred.

"Qualification, Pay Scales and other requirement are as prescribed by the UGC Notification
dated 18" July, 2018, Government of Maharashtra Resolution No. Misc-2018/C.R.56/18/UN1-1,
dated 8" March, 2019 and University circular No. TAAS/(CT)/ICD/2018-19/1241, dated
26"March, 2019 and revised from time to time. The Government Resolutions & Circulars are
available on the website mu.ac.in

Applications who are already employed must sent their application through proper channel.
Applicants are required to account for breaks, if any in their academic career.

Application with full details should reach the SECRETARY, Padmashri Annasaheb Jadhav
Bharatiya Samaj Unnati Mandal, Dhamankar Naka, Varhaldevi Road, Bhiwandi, Dist-
Thane 421305 within 15 days from the date of publication of this advertisement. This is University
approved advertisement. Sd/-

SECRETARY
Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati Mandal

Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati Mandal's
_@“ B.N.N. College(Arts, Science and Commerce), Bhiwandi
~%.' Walk in Interview for Unaided Section
FOR THE ACADEMIC YEAR 2025-2026 On PURELY TEMPORARY BASIS
Full Time Assistant Professors & Teachers

for the following Subject/Courses

JUNIOR COLLEGE 23" June, 2025 - 11.00 am

Nancialaxnress. Com

SUPREME INFRASTRUCTURE INDIA LIMITED

CIN: L74999MH1983PLCO29752

Supreme House, Pratap Gadh, Plot No. 84/C, Opp. IIT, Powal, Mumbai City, Mumbai, Maharashtra, India, 400076.
Tel: +91 22 6128 9700 | Email id: cs@supremeinfra.com | Website: www.supremeinfra.com

EXTRACT OF CONSOLIDATED UN-AUDITED FINANCIAL RESULT FOR THE QUARTER ENDED AND NINE MONTHS ENDED DECEMBER 31, 2024

(Amounis in Lakhs except EPS)

Slandalone

Consolidated

Quarier Ended on

Nine Months Ended Year Ended

Quarter Ended on

Nine Months Ended Year Ended On

Farlculars

No. 31-Dec-24

30-Sep-24

31-Dec-23 | 31-Dec-24 31-Dee-23 31-Mar-24 31-Dec-24

30-Sep-24

31-Dec-23 | 31-Dec-24 31-Dec-23 31-Mar-24

Unudited

Unudited

Unudited Unudited Unudited Audiled Unudited

Unudited Unudited Unudited Unudited Audited

1 | Total !ncnme T{I:IITI Operations 72002

1.103.75

8r3.89 4,435.60 3,077 .66 2,8943.05

1.103.75 891.83 | 4. 4495.60 3,459.08 3,961.02

...__‘_.,.

| Total Expenses 36,744,00

33,288.75

3041798 | 1,09799.16 EE.1TT.E91 1.23.ﬁ93.55l 36,746.38

3029112 | 3193949 1 1098063 94,575.66 1,23,774.42

{36,186.51)

(34,072.37)

(29.233.63) | (1.05,353.38) | (84,789.77)} | (1.17.440.04) | (36,188.89)

{34,074.74)

(30,737.20) ' (1.05.360.71) | (90.806.12) | (1.17.502.94)

Z2
3 | Net Profit/ (Loss) for the period bafare Tax
4

| Net Profit/(Loss) for the period after Tax F36,186.51)

(34,072.37)

{29,233 63) | (1,05.353.58) | (B4, 789.77) | (1.,17.440.04) | (35.188.89) | |

34,074.74) | (30,737.20) | (1,05.360.71) | (90.806.12) | (1.17,502.94)

| Paid-up Equity Share Capital ( FV 10/- each) 2,569 84

2,569.84

2.569.84 256984 2.569.84 2,569.84 2.569.84 |

2,569.84 2,569.84 | 2.569.84 2,569 84 2,569 .84

| Basic
| Diluted:

(14081) |
{140.81)

(132.59] |
(132.59)

(113.76).
(113.76)

[409.96) | (329.94) |
[409.96) {329.94)

(496.89) |
(456.99)

(140.82)
(140.82)

{ocod) |
{132 59)

(11954) |  (40996) |  (35325) |
(118.54) | {409, EIE] (353.25)

1437.07)
(457.07)

Notes:-

. The above Unaudited Financial Results have been reviewed by the Audit Committes thereafter approved and record by Board of Directors at their meeting held on June 10, 2025
A5 required under clause 33 of SEBI (Listing Obligation and Disclosure Requirements) Regulations, 2015, the Statutory Auditors of the Company have carried out limited review of the above Financial Results for the Quarter and Ninge

Months ended December 31, 2024.

The Company has adopted Indian Accounting Standard {Ind AS) for the financial year 24-25 and above results have been prepared in accordance with Ind AS as prescribed under section 133 of the Companies Act, 2013 and read

with relevant rule made thereunder.

The Figures for the corresponding previous pericds has been regrouped’ reclassified wherever necessary, to make them comparabte.
The Company operates in two segment during the quarter namely, financing activities and Investment and Trading in securities. A separate reportable operating segments is prepared as per IND AS 108 - Operating Segments.

The figures: of preceding quarter ended December 31, 2024 and quarter ended December 31, 2023 are the balancing figures between the unaudited figures in respect of the Nine Months ended December 31, 2024 and December 31,
2023 respectively and the unaudited figures for the quarter ended Seplember 30, 2024 and September 30, 2023 respectively, which wers subject to imited review.

The Tull format is also available on the websie of the company .8 www.supremeinfra.com and BSE's Website i.e. hitps:/'www.bseindia.com,

Date: 11-06-2025
Place; Mumbai

For SUPREME INFRASTRUCTURE INDIA LIMITED
sSd/-
Vikram Bhavanishankar Sharma

Managing Director
DIN: 01249904

epaper.financiaiexpress.mn'. .

Sr. No. Cadre Subject No. of Post
1. Assistant Teachers English 3
2. Assistant Teachers Hindi 1
4. Assistant Teachers Economics 2
5. Assistant Teachers Commerce 5
6. Assistant Teachers Physics 3
7. Assistant Teachers Chemistry 3
8. Assistant Teachers Biology 3
9. Assistant Teachers Mathematics 3
10. Assistant Teachers E.V.S. 1
1. Assistant Teachers Physical Education 1

SENIOR COLLEGE 24" June, 2025 - 11.00 am

Sr. No. Cadre Subject No. of Post
1. Assistant Professors English 2
2. Assistant Professors Rural Development 1
3. Assistant Professors Chemistry 2
4. Assistant Professors Botany 1
d. Assistant Professors Zoology 2
6. Assistant Professors Physics 3
7. Assistant Professors Mathematics 4

SELF FINANCE COURCES 24" June, 2025 - 02.00 pm

Sr. No. Cadre Subject No. of Post
1. Assistant Professors | Information Technology 7
2. Assistant Professors Computer Science 5
4, Assistant Professors Microbiology 2
d. Assistant Professors Biotechnology 2
6. Assistant Professors Account & Finance 1
7. Assistant Professors Management Studies 1
8. Assistant Professors Banking & Insurance 1
9. Assistant Professors Financial Market 1
10. | Assistant Professors | Mass Media & Comm. 2
11. | Assistant Professors Lab. Assistant 1

Bharatratna Dr. Babasaheb Ambedkar Law College,
Bhiwandi, Dist-Thane
INTERVIEW ON 25" June, 2025 - 11.00 am

Sr. No. Cadre Subject No. of Post
1. Assistant Professors BLS/LLB - 5 Years 1
2. Assistant Professors LLB- 3 Years 1
3. Visiting Assit. Prof. LLB 1
4, Accountant --- 1
5. Junior Clerk --- 1
6. Peon --- 2
Mathoshri Ushatai Jadhav Institute of Management

Studies and Research Centre, Bhiwandi, Dist-Thane
INTERVIEW ON 25" June, 2025 - 02.30 am

Sr. No. Cadre Subject No. of Post
1. Assistant Professors Human Resource 1
2. Assistant Professors Marketing - 1
3. Assistant Professors Operations 1
4, Librarian -1 yr. Exp. — M. Lib. --- 1
5. Assistant Librarian - B. Lib. --- 1
6. Peon - 2

1. No. of Posts are Subject to Availability of work-load in the concerned Subjects or Departments.

2. Qualification as prescribed by the UGC Notification dated 18" July, 2018, University circular
No.TAAS/(CT)/ICD/20118-19/1241, dated 26" March, 2019, University circular No. aferares/
faferaTe/ SR/ 9 9/ 02 0-39 dated 11 January, 2021 and Government of Maharashtra
Resolution No. Misc-2018/C.R.56/18/UNI-1, dated 8" march, 2019 and revised from time to
time

3. Preference given to the candidates belongs to SC/ST/NT category as per reservation policy for
JUNIOR COLLEGE

4. Attend Interview at your own cost, with original & Photo copies of certificates.

PLACE OF INTERVIEW: Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati

Mandal, Management office, 1" Floor, Skill Development Building, B.N.N. College

Campus, Bhiwandi, Dist: Thane 421 305. Sd/-

SECRETARY
Padmashri Annasaheb Jadhav Bharatiya Samaj Unnati Mandal
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